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COUNCIL OF STATE..

Wednesday, the 18th July, 1923. »

The Council met in the Council Chamber, at Eleven of the Cloc®, the
«[lonourable the President in the Chair.

The HonNoUrRABLE THE PRESIDENT : The Council will resume ?he

discussion on the first Resolution on the paper. - -

RESOLUTION RE OPENING OF THE PORT OF MADRAS FOR
PILGRIM TRAFFIC (Continued).

The HoNoUrABLE KHAN BATIADUR S1R AHHMEDTHAMBY MARICAIR
(Madras : Muhammadan) : Sir, the Resolution that stands in my name
runs as follows :

‘¢ This Council recommends to the Governor General in Council that arrangements
bhe m:Rle with the Madras Government to open the Port of Madras for pilgrim traffie
to Mecea and other®holy places, as per my Resolution moved and adopted by Govern-
ment in the meeting of the Council held on the 13th February 1922; by providing
the required funds for the upkeep of sanitary arrangements, ote.’’

Tn this conneetion, T beg to make the following few observations :—

This is a question that affects the religious interests of my community.
T moved the Resolution at the meeting of the Council held on the 13th
February 1922 requesting the Government to open the Port of Madras
for Pilgrim traffic to Mecca and other holy places, as the pilgrims had to
undergo great difficulty i going over to Bombay and Karachi with a vie
to catch their steamers for Jeddah. The Resolution was then adopted by
the House but the Government did not give effeet to it.

T communicated with the Government ¢of Madras as to what arrange-
ments they have made in getting the Port opened and their reply is as
follows :

¢ With reference to the question of arranging for pilgrimages to Mecea from
Madrag, I find from a letter which we have received from the Government of India

o ihat that Governnent considers that a part at least of the expen.liture involved ie
arranging for the supervision and accommodation of pilgrims who are waiting in
Madras would have to be met by the Provincial Goverpment. In thé.present state
of our finances it seems to me impossible to undertake this liability.’*

Thereupon I wrote to the Government of India about what the Madras
Government have said and requestedsthem to @rrange for opening the Port
at the cost of the Government of India, to which I received the following
reply :, . .- *

¢¢ Mr. Chatterjee has asked me to acknowledge your letter of the 2‘th of February
suggesting that The Governmert of India should provide tHinancial aid to the Mudras
Qovernment to enable & to open the Port of Madtas for Pilgrim traffic. In the,

present etate ©of the Government ‘of Indin’s finances he is gfraid that it is ®f no wge
to pumsue your suggestion. You wille I'am lure. understand the diﬂicu}ty.”

¢ ' ( 1665 ), , N>
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1 fully explained at the time of my moving the Resolution' last year
regarding the difficultfes and hardships the pilgrims are undergoing at
Bombay which was not at all realised by the Government. Now, my state-
men¢ on this subject was sufficiently borne out and even admitted by the
Government in the debate that took place in the other Chamber on the 4th
July. More than 20,000 pilgrims gathered this yecar at Bombay and
Kar#&chi and several thousands of them could not go for want of steamers.
It is the duty of the Protector of Pilgrims and the Haj Committee appoint-*~
ed by Government to make necessary arrangements with the Steamship
Companies to carry the pilgrims according to the requirements. Owing to
* ‘the failure on the part of these people, a large number of pilgrims had to
go back to their homeg after having spent the money they had for their
passages at Bombay, while waiting for steamers. As a matter of fact the
pilgrims were obliged to live and sleep in the streets of Bombay, as the
Musarfarkhanas provided in Bombay are not adequatcly large enough to
accommodate these pilgrims. Iad the Government only made the neces-
sary arrangements in getting the Port of Madras open for the pilgrim
traffic, there would not have been so much of a rush to one Port and loss
of money to the pilzrims would have been avoided. Besides, I understand

several of them died of chelera and many were taken i1l .

After my Resolution being adopted last year, T advertised broadcast
that the Government were going to open the Port of Madras for Pilgrim
traffic and that the pilgrims could get boats from Madras for Jeddah
during this scason and a large number of pilerims from various parts of
the Presidency of Madras and Malaya gathered and were sadly dis-
appointed. They were obliged to go to Bombay at a considerable amount
of inconvenience and high cost ; even there they were disappointed, on
account of the mismanagement of the authorities at Bombay. T have per-
mission to make mention of the name of my friend, Mr. Barodawalla, M.I..A.,
from Bombay, who had actually seen the miserable sights of these pilegrims.

ITe writes to me as follows : .

, ‘T am glad that you are moving a Resolution in the Council of State to relieve
the Hajis from the hardships that' they are subjected to while awaiting a passage to
Mecea. The following might be of interest to you. The Bombay Government do their
best to help the Hajis while they are in this port. Mr. Kelly, the Police Commissioner
with his Deputies, including Mr. Clayton, the Municipal Commissioner, did their
level best to see to the comforts and convenience of these men who come to Bombay,
but owing to the large number of pilgrims proceeding to Mecea, I believe the steamers,
are not sufficient to carry them, and it happens on several oceasions that the departure
of a vessel is‘Jelayed and the pilgrims are put to very great inconvenience and some
of tho poor Hajis, owing t8 their very long stay in Bombay, spend the funds they
have, which, had the vecssel started at the given date, would. have lasted them till
their return. Some of the Members of the Haj Committe try to do good work but
in my opinion the panel of the €ommittee ~equircs shuffling.’’

This is what my friend Mr. Barodawalla of Bombay writes about what he
actually saw there.

.

» ¢
T am suce the Gove;(mment of Bombay will agree with, me that rather
that: all the pilgrims should go to one partienfar Pq-t, it would be better
« if morg Ports were opened for Pilgrim traffic, so that the, number of
pilgrims may be divided amgnge the respective Ports and the authori-
ties at thése ports would look after their own pilgrims, :

L4

4 ‘

.
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N T really cannot understand dhe plea of the Government as to their
inability to help in"this direction on account of financial diﬁicul!;y. There
are several items in which the Government of India are spending money
unnecessarily. Such items could easily be omitted and funds provided
for this important religious purpose. It is the belief among the M\.Jb.am-
madans that if any one goes to Mecca and Medina and performs the religious
ceremonies there, his sins are mitigated and purified. Those who returped
home from Bombay for want of berth on board the steamers, aftet: having .
espent all their money and undergone a good deal of hgr(}shlps, will, I am
sure, be cursing those who are responsible. After all it is not very hea\ty
expenditure the Government of India have to meet in this connection ; it
is very hard on the part of the Government of Madras and we cannot expect -
them to meet a portion of the expenditure, especially when they are unable
to meet their own requirements. Further, it is purely a matter concern-
ing the Central Government and it is only proper that such expenditure
should be met by the Government of India.

Tn these cirenmstances, 1 fully trust that the Government will not
hesitate to accept this Resolution and T trust Ionourable Members, I mean,
the non-Muslim Members, of the Ilouse, will support my Resolution as it is
entirely a religious matter.

With these few words, T commend my Resolution for the aceeptance of
the House.

The HoNovrierk Sik ZULFIQAR ALI KIIAN (East. Punjab : Mu-
hammadan) : Sir, I rise to support the Resolution which has been so
eloquently moved by my Honourable friend, Sir Ahmedthamby Maricair.
We have all heard the reasons for which it is necessary that the Port of
Madras should be opened for pilgrim traffie. Tt is an open secret, Sir,
that al] those people who have to travel from the Madras Presideney to
Bombay undergo great hhrdships as in Bombay itself there is no accom
modation to meet the demand. But one thing which I do not know and
which my Honourable friend has not made clear is this : whether there are
any ships available to take these pilgrims from Madras to Bombay, and if
there are no pilerim ships to take them to Bombay, then I do not see any
use in opening this Port for the pilgrim traffic. In any case, if the Honour-
able Member has made any arrangements with Shipping Companies there,
then T think the Government may favourably consider this request. I
have no doubt that every pious Muhammadan in this Counecil will support
this Resolution and place under a great debt of gratitude those poor
Muhammadans who live in that Presidency. Sir, with these few words,
I strongly support the Resolution.

The HoNourAnLE ®Ik NARASJMHA SARMA (Member, Eduecation,
Health and Lands) : Sir, the Government are fully aware that the
Muhammadan community attach particular importance to this pilgrimage
question and hawe therefore always attempted ag’far as lay $n their power
to meet their gvishes. It is unnecessary for me t'(?recapitulate the various
measures %hich the sGovernment have taken %Yo facilitate the travelling of
those Muhammadans who Wish to um}ertake -a pilgrimage to Jeldah.» I
think Honourable Members who have studied this questidn andhave heard
the discussions in this Council and elsewhere this year and lyst yedr are
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" [Sir Narasimha Sarmg.] . /
fully aware of them. This year again the Government have had to face
the incurring of heavy expenditure for sanitary arrangements in Jeddah
and elsewhere, and for making some provision for the contingency of
havipg to repatriate those Muhammadans who go to Jeddah but who are
left destitute there and who are not able to find their way back. The
Department over which I have the honour to preside have with very great
difficelty been able to secure this year funds for this purpose and it was a
very heavy sum indeed, and the Government have to consider as to whate
steps have to be taken in order to meet this grave trouble that has to be
faced, every year, as to what is to be done to prevent a number of people
from going to Jeddah who may be left destitute there. The assistance of
the Muhamumdan cmnnpmity has been sought, and [ am glad to say that
last ycar they have been able to do something in this direction, but this
year they have expressed their inability and so the Government have to
bear the whole burden. T am only mentioning this for the purpose of
showing that the Government arve fully alive to the importance of the
subjeet and how sympathetic they have always been.

Now, there is one slicht inaccuracy in a stafement of fact in the Reso-
lution, namely, that Government adopted the Resolution which was moved
by my TTononvable friend and aceepted by this Touse in February 1922,
The Government were unable at that time to see that thege was any neees-
sity for opening the Port of Madras—at any rate at that time—for pilgrim
traffiec for various reasons which still hold good and which T may have to
recapitulate shortly. But they desired to eomply with the wishes
of this Honse as far as possible and immediately put themselves into com-
munieation with the Government of Madras to see if effeet could he given
to that Recolation, in spite of their feeling that there was not the same
necessity for apering the Port of Madras, as there was perhaps for opening
the Port of Calenttq, the openine of which Port, micht facilitate tHe solu-

ption of the problem to a greater extent than possibly  the opening
of the Port of Madras would, but the Madras Government have again ex-
pressed their views in a manner unfavourable to tbe Mover of the
Resolution. They stated firstly that the matter wias not of any pressing
importance and, seeondly, thut if the Port were to be re-opened the
construction of a eamp would have to be undertaken at a cost of
Rs. 1 lakhs, non-recurring, that the Musafirkhana or the place where
these pilgrims might be temporarily located which my Honourable friend
said would accommodate about 800 pilgrims was not reylly sufficiently
large to accommodate more than 200 or 250 pilgrims, and consequently
the capital expenditure. they mentioned would have to be incurred,
and that a recurring expenditure would have to be undertaken to
provide sanitary and medical arrangements. Thep there is the diffieulty
to which my Honourable friend Sir Zulfiqar Ali Khan has alluded,
namely, as to whether there would be a sufficient number of pilgrims
to attract °pilgrim ships to Madras, providing a direet communi-
cation begweel Madras algl Jeddah. I may say, Sir, onece again, that some
of tite data upon which‘my Honourable friend* procgeded Yastctime scem
¢o have Adisappearcd now, in that he complainved last ycar.-that there was
nd direct communieatin between the Straits Settlements and Jeddah and
therefore thlgrims had to break their journey at Madras and instead of
beingrable Zo take ghip again there thdt they had to go to‘Bombay, which
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wag a great inconvenienee %o them. I am glad fo say that there®ls irect
communication between the Strdits Settlemen® and Jeddah, and conse-
quently those pilgrims from the Straits Settlements and the Dutch East
Indies who wist to 20 to Jeddah need not break their journey at Madras
or go to Madras uuless they wish to see their relatives if they happen to
have any, on ileir svay 1o Jeddah. So, that part of the problem to a ceatain
extent disappears from our caleulation although it could never have formed
a formidable factor in the situation, inasmuch as we were not bound to

.providc for pilgrines irem the Dutch East Indies or the Straits Settlerffents.

Then there was another point on which I shall once again lay special
stress, namely, thot aceording to the admission of Sir Ahmedthamby
Marieair himself the pilgrints may not weleome a long and tedious sea
journey from Madras to Jeddah and might prefer—at least igany of thém
might prefer the land route to Bombay and frch Bombay a short sea
journey to Jeddah. I think he himself stated on a previous occasion that
the pilgrims would prefer a land route to a long sea route, but apart from
that, again, there is this fact which has to be taken into consideration,
namely, that a large number of Muhammadans—about an million and a
quarter out of three millions—live on the West Coast in Malabar and
South Canara, and they would prefer a west coast port to an east coast
port ; if Madras were to be opened, they would have to pay travelling
fare o Madras and then pay for their sea journey from that place. I do
not think Madrad would serve either of those districts, or even the central
districts of Bellary, Kurnool, Anantapur and Cudappah, or the northern
Telugu distriets whose people would prefer the Ilyderabad route to Bombay
because it would be cheaper ; at any rate it would be more eonvenient for
them than coming to Madras. Counsequently, we are driven to this con-
clusion, that this Port of Madras would serve the needs of the city of
Madras and of the Tamil distriets; where there is a large Muhammadan
populasion of over a million. And even as regards many of them, there
is this factor, that many of them might prefer a land route and a short se
route to a long sea route. 13ut after all what is the total number of these’
pilgrims from thq Madras Presidency ? We were told in a communica-
tion from the Government of Madras, dated the 13th November 1922 that
according to the information furnished by the Commissioner of Police,
Bombay, the total number of ledjaz pilgrims that started from or passed
through the Madras Presidency to embark from Bombay in 1921 was 821
classified as follows : Those that belong to tha Madras Presidency proper—
424, Of these 24 a certain number would belong ta Malabar and the west
coast and a certain number to the Ceded districts and the Northern Circars ;
it is only the remaining number that would properly belong to the Tamil
distriets and the ¢ty of Madras, who may benefit by the proposed Resolu-
tion or who may be able to participate in this new scheme. I am not quite
sure, therefore, as 1o whether such & small nifmber would attract a pilgrim
ship there at all. 17 there is any money to spare, from the Government "
coffers which atepresent as ITonourable Membergi.are aware, are not over-
full I think ghe problem,of opening the Port %f Caleutts® whith would
supply th® nceds o$ about 22 millions of Muhammadans is a matter of
greater neeessity than the dpening of the Port of, Madras. Bu# coming
as I do from Madrhs aird knowing fiill Well,the conditions there,and having
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many friends amongst M:Jhammadans of the Tamil ‘districts, I for one
should stretch a point gnd try to see, if possible, that the Port of Madras
is opened. But I Jo not think that this House would press the Government
to undertake a further expenditure of this kind at the present moment,
beffre they can settie the other factors that I have mentioned in my fore-
going remarks, namely, the necessity of finding funds for the pilgrims who
have, to be repatriated, ard the opening of Calcutta which seems to be a
matter of greater necessity at the present moment. But I may assure my
Honourable friend that the carliest possible opportunity will be taken to
induce the Governnient of Madras to undertake the necessary measures or
the Government of India itself to undertake them if they have to find the
fuwads, in oyder to facilitate the travel of those who wish to journey by
steamer from Madras t§ Jeddah. The Government of India in compliance
with the wishes of the Ilonourable Member and of the House placed the
matter before the Standing Finance Committee this year, and they have
come to the same conclusion that, in the present state of the finances, it
would be absolutely impossible to find any money for this purpose. So,
the Government of Madras do not sce any very great necessity for it ; the
Government of India themsclves do not sce any very great necessity for it ;
the Standing Finance Committee are not in a position to find funds. There
is the greater problem of the opening of the port of Calcutta. I ‘would
therefore ask for a little patience from my Honourable friend, who, I am
sure, will succeed in his object if he were only to wait a little longer, till
funds permitted us to aceept his Resolution, and we hope with the settling
down of conditions in Europe it will be our good fortune to replenish .our
exchequer before long. I hope that my remarks will not be taken as made
in any critical spirit. It is only because we ave not in a position to spare
the necessary funds that we are unable to meet the wishes of these Muham-
madan residents in Madras. I shall not go into the question now as to

,T.whet,her there is any real desire on the part of my Muhammadan friends
there ; so far we have not had any Resolutions from them or in the Madras
Council ; but we are prepared to act upon the statement.of my Honourable
{riend that he knows the feelings of Madras, and that it is unnccessary for
us to go into the question now. DBut taking it that my Honourable friend
rightly interprets the wishes of the Madras Muhammadans as desiring the
opening of this direct communication from Madras, T only ask for a little
time, until we are in a position to spare the necessary money, when we
shall undertake to rexiew the question.and take it into as favourable con-
sideration as circumstances may permit. I hope, therefore, that the
Honourable Member will.see there is not much use in his pressing the Reso-
lution now, and will withdraw it.

*The 11oNOURABLE NawaB SiR BAHRAM KHAN (Punjab : Nominat-
ed Non-official) : Sir, I stanll here to“support this Resolution. My friend,

- the Honourable Sir Ahmedthamby Maricair has delivered an eloquent
speech and explained everything in detail in moving this Resolutiors while
the Honouradle Sir Zulfsar Ali Khan has deliyered a long &peech in sup-
port of it. There is, thereferc, no need for me to gs into further details.

‘What Iewill say is this, This Resolutign concérns Muhaommadans and aims

[3

\ " Translation of sfeech d&{vered in the Vernacular. °

-
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at pr0v1dmfr facilities to the Madras Muhammadans in the matte,n of shipr
g arrangements for Ha) pilgrjms. It can hg said that the pilgrims from
Madras are not /& present feeling any inconvenience in proceeding to
Mecea by sea, but it should be understood that the Musalman ITajis from
that Presidency have 1o go to Bombay or some other port to embark for
Mecca. This entails not only great inconvenience but extra expense as
well. Although the Indian Muhammadans are quite prepared to urillergo
all expenses and inconveniences in discharging their religious duties in
conneection with the Haj pilgrimage in going to so far-off a place, yef when
Government provides facilities to all religions, without any distinetion, in
the pcrformancc of their religious duties, whereby expense and incon-
venience is minimised, 1 respectfully and strongly support this Resolution.
1t is a religious matter of vital importance and should get (Jovernment.
support.

The HonouraBLE SIR PURSHOTAMDAS T’IAI\URDAS (Bombay :
Nominated Non-official) : Sir, althcugh not a Muhammadan, I think it
is my duty to speak on this Resolution, and when 1 rise to speak I can
only speak on the Resolution in support of it and in no other direction.
The question of pilgrimages is one common to both the Ilindus and
Muhammadans of India. The demand for providing facilities for pilgrims
is common to both, and although I am not a Muhammadan I can very
casily conceive the difficulties to which pilgrims are put, and which I have
witnessed withginy own eyes in the -case of Ilindu pilgrims, owing to
insufficient and incomplete arrangements for transport. I am aware of
the great inconveniences entailed on Ilindus when they proceed to their
holy places in India.

Now, Sir, the pilgrimage to Mecca, I understand, is looked upon by
Muhdmmad.ms as the one craving of a devout Muhammadan The
Honourable Member in charge said that Government had to spend a
good deal of money in order to repatriate indigent pilgrims from Jeddah.
1 wisR he could huve enlightened some of us who were not in the Council
in 1922 when the Henourable Mover of the present Resolution moved hig
original Resclution, as to the cost entailed in this direction. But if
it is a fact thatemany pilgrims who go to Meccea for their one last wish
are so indigent that Government have to provide funds in order to get
them back to India, it is all the more necéssary, to my mind, Sir, that the
shortest, and the (hcapest route available should be oponed for pilgrims
in order to cnable them te get to their places of pilgrimage by the casiest,
cheapest and sonnest method. I do not want te strike a new note.
Transport faeilities in the shape of up-to-date trains with all comforts
are things which the educated, the monied and the more advanced classes
all appreciate, but in order that the masses®may appreciate the bless-
ings brought by British rule in India in the shape of easier and comforte
able transport, the dne thing that the Government should do for the
political contentment of the mdsses Sir, is to provide cheap and comfort-
able transport facilities for the laroc classes of people ,who wish to
procked to the&r places of pilgrimave to pay**their hbo omgee. I hope I
have mgdeeciear to the House the reason wky I, a non- Muﬁammadan,
rise to support th&% Resolution.

The “Honougable Mover paid,—I wonder i’ I fpllowed ﬁls ﬁghres
ecorrectly, —he said that the Governmeﬂt of Bombay repo!‘ted ghat the



A5%2 . COUN%L ON STATE. [18ra JuLy 1923.

¢ I

(
*  [Sir Purshotamdas Thakurdas.]

pilgrims that went to Mecca from Madras were 424. T wonder if 1
heard him correetly. .

The IIoNouraBLE ‘SIR NARASIMHA SARMA : From the Madras
Presidency proper.

S'he HoNouraBLE SIR PURSHOTAMDAS THAKURDAS : I do not
know whether the Honourable Mover will confirm it, but I will leave
it tq him tv give an adequate reply to that part of it. I feel that,
irrespective of the number of pilgrims,—I do not say that for 424
pilgrims the Mover will ask for any extraordinary expenditure, but®
irrespective of the number of pilgrims, if a little money is spent by the
. Government of India even in these days of great economy it would be
most excellgntly and  discreetly spent. I do not know,—I am very
.ignorant in thcse muatfers because they do not concern me—I do not
know how many ports are open for pilgrims going to Mecca. I under-
stand that Calennia is one that is likely to be opened. I wonder if
Karachi is open or not. ...

The HoNoURABLE SIR NARASIMHA SARMA : It is and Bombay.

The HoNoURABLE SIR PURSITOTAMDAS THAKURDAS : If Karachi
and Bombay are the only ports now open, then I for one as a responsible
legislator in this Jlouse would vote as much as is necessary fop the
purpose cf opening suitable ports on the other coasts «f India. T wish
the Honourable Mover had told us what it would cost the Central
Government to opan the port of Madras. I would vote for this Resolu-
tion on the underlying principle that all reasonable expenditure incurred
in the direction of providing facilities for pilgrims, be they Hindus or
Muhammadans, proceeding to their sacred places either to Benares or
to Mecca, is very cxcellently spent and should not be stinted under any
excuse. I hope the Honourable Member in charge will give the utmost
and the most urgent attention as far as the .Government of India is
c¢oncerned and will not &llow small considerations of economy,—I call
it small because the gain on the other side is great—to come in the way
of the contentment of the Muhammadan and Ilindu matses in this diree-
tion, as contentment of the magses of these two communities can never be
earned at tco great a price.

The HoNnourAaBLE Sik AIIMEDTHAMBY MARICAIR (Madras :
Muhammadan) : Sir, I am very thankful to the Ilonourable Member in
charge of the portfolip for his generous remarks, but I ecamnot withdraw
my Resolutiop without making some observations. )

With regard to the “question of figures, the point was challenged
last year and it is not at all correct. I am sorry I have not got the pro-
ceedings of lust ycar with me otherwjise I would have quoted the exact
figures.

Then with regard tosthe question put by my friend,«Sir Zulfikur Ali
Khan, I have®alraady matle arrangements with, the BritisheIndia Steam
Navigation Company to supply as many steamers &s arc nedessary at
Madras, @nd therefore there is no :]uegtion at’ all about getting steamers
there, . . e

PR - - L T f ne
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Th:n with regard to,what the Honourable Member in charge ha§
sdd regarding the disinclinatian of the Maslras Government to assist
us in thjs matter} ] may say they are quite willing to take up this
scheme provided the Government of India is willing lo pay a cantribu-
tion. T saw the vepnrescntative of the Madras Government in charge of
this subject, Mr. Knapp, and the Government of Madras are guite
willing to open the port of Madras, provided the Government of India
will not compel 1the Madras Government to pay a portion of the cost.
I have already read the letter to the Council, and the whole point i® that
,the Government of India want thie Madras Government to pay a contribu-
tion, which they are pot willing to do. Thercfore, to say that the Govern-
ment of Madras are not in favour of the scheme is not true at all. They
are perfectly willing to take up the scheme.

]

>

Then with regard to the Malay States, fny Resolution did not
concern purely the Muhammadan pilgrims of Madras. I mentioned last
year that those pilgrims who come from the Straits Settlements and
Malaya direct to Madras are desirous of taking the ship to Mecca at
Madras, and their number is somewhat large. T had included this
figure also last year and I had mentioned in my speech that thousands
of such pilgritas would be available per season. The Honourable the
Member in charge said that there is a direct stcamer service from the
Strasts Scttlements and Malaya for Jeddah. Sir, I have had direct deal-
ings with the Steaits Settlements, and as such I know very well that once
in a way a steamet goes and picks up a few hundreds of passengers, but
it is a very costly and long voyage for them. The people in Malaya
do require a steamer direet to Madras, which is about 4 or 5'days’ journey.
They will take rest in Madras and then take a steamer from there to
Jeddah direct. That is the desire of the people and I place it before the
Council.

Then, Sir, the longnrable Member said that pilgrims prefer to go
by land rather than by sca. When this question was last discussed,
the Ilonourable Member in connection with the Malabar question said
that the Malabay Muhammadans were willing fo go from Malabar to
Bombay direct. T said they preferred to go to Madras by rail and then
catch the steamer from Madras. I said it did not mean that, as a general
rule, people wanted to go by land. It is not like people going from
one place to another ir India. When a pilgrim goes to Mececa and
Medina he has to take all his rations and clothing with him ; he has

, to take a large.quantity of luggage and foodstuffs with him. Would any
pilgrim like to go long distances by rail, chopping and. changing at
many stations ¢ Certairly not. They prefer to get on board a steamer
at Madras and go off to Jeddah at one jump, rather than change at
various places. Sc that statement.is not at all satisfactory.

The question ¢f Government spending money on repatriation was a
thing ghat was diseussed last year. A large nurgper of the Muhammadan
Members of hoth Chombers assembled in Delhidpst year umder the presi-
dentship #f fhe Hopourable Mian Sir Muhsmmad Shafi. A Comvhittee
was formed of which I had the honour to be gne of the Sesretaries.
We had % long discussion Jear@ding: the expenditure .incur'i'ed in
%epatriating pilgrims and it was syggested that, if a return tiokag was

L] . . \ >
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insisted on, Government weuld not have #o incur expenditure for repau{at-
ing destitute pilgrims. It was also considered that if Government pressed
the steamship compenles to take such pilgrims who were destitute for
want of funds t¢ go hack to India at a concession rate, such difficulties
of gxpenditure would not have occurred. Further, this season nearly
20,000 pilgrime left Rombay. All of them do not generally return.
Most of them die tiere ; they like 1o die in a sacred place rather than
retu¥n again to their homes, hecause they consider that if ihey die in a
raered place like Mccea or Medma they will be taken immediately toe
Heaven. Further, we know that epidemics rage so badly in Mecea and
Medina and the mortality from them is so great that the whole 20,000 do
no¢ return to India ; naturally there would have been savings on a
large numb®¥r of retuug tickets to the steamship companies. On these
and various other points we had discussions, and the reply of the 1lonour-
able Member that the Government will have to speud a lot of money for
repatriation and other things is not very satisfactory.

Then, again, take the question of expenditure in opening the Madras
ports. What arc the saunitary arrangements you are going 1o make ?
After all, you will have to have a Musafarkhana. A mnumber of
Muhammadan gentlemner in Madrag are willing to give Musafarkhanas.,
Of course, the Governvient must have one, but this may be had at a
manthly reutal of Rs. 100 or Rs. 150. Then again, the pilgrim traffic
does not take place svery month. Tt is only once a year, seasonal, and,
if you take a bix honse to accommodate these pilgrims for a month
“or two before and a month after, or three months in all during the
pilgrim scason, ycu will have to pay Rs. 350, Rs. 500 or Rs. 600. Assum-
ing, even that it is Bs. 1,000, that is not a great decal.

Then, with regard to the appointment of a Director of Pilgrims
as you have in Bombav, you need not appoint a full-time man in Madras.
There you have a Protector of Emigrants, and” you can ask him to look
“after this pilgrim trafiic once a ycar for a month in addition to his own
duties, and you can pay bim an allowance for the trouble he takes. We
bhave already dome this in the case of Emigration in Madras and
Negapatam where the Port. Officer and the Health Officer undertake the
duties and they are peid Rs. 75 or Rs. 100. Something like that can be
done ; ‘“ where tlere is a will, there is a way *’, if you really want to
help these poor Muhammadans who are already suffering in thiy
important matter you can. I really cannot understand the attitude of
Government, One day, you aceept a Resolution, the next day you put™
sorne embargo cv it aud ask a third person to spend the money necessary
for giving cffect to it. It is said the Madras Government does not want
to accept it. On what point 7 On the point of finance. You all know
that the Madras Government is the mileh eow of the Government of
India, and, in addition to that, you ask them to meet some further
expenditure., You canot expect them to do that. So, Sir, it is egsential
and proper shat the Gopernment of India should undertake this business
and'put it through, with aview to meet the réquirgments of the Moslem
*sybjectnof His Majesty. . .

1 do yjot want to keep the Hbusd ary longer, as the Ilonourable Sir
- Maneckji Dadabhoy bas told ‘me thyt he wants to move his Resolution
L .
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d he wanted me to finish soon. A debale took place ¢n this qnestioﬁ
ﬂ‘thc Legislative Jxsembhly on the 4th of Julyy and I suppose all Honour-
able Mewmbers have got a copy of it. I do not think they would have
gone through it ; there were so many questionstasked and the Govern-
ment themselves adm* tled that it was true and if I go on to take up the
question. . ...

The HoNoURABLE THE PRESIDENT : The Honourable Member must
confine his r¢ plv 1o a reply.

The HONOURABLI: Sir AHHMEDTIHHIAMBY MARICAIR : Very well,
Sir, I will leave that subject alone. Finally, Sir, I just wish to say that
1 do not want to go aga'nst the wishes of the Honourable Member of
the Government, provided that he gives me a further assurance that he
will do his best. 1 know he is a Madrasu hm;self that <he is a great
friend of the Mussalmens and that he will do: his best to get the Madras
port opened. If ke wili give me a further assurance that he will take
up the questior: arnd Leip 1t on, because there are 12 more months for the
next season to come, 1 am sure by that time the Government of India
will be in a solvent position.

You say that they are rot in a better position now, but by that time
I hope you will te ahlc 10 make up your mind and see that the port of
Mad®ras is opened, the port to which my Resolution relates. Somebody
else has mentioffed ahcut Caleutta and though I am interested in Calcutta
also, still my Resclutien refers only to Madras and so I would be out
of order if I said anything abont Calcutta—I hope the Government will
see that the port of Madras is opened to pilgrim traffic. And so, Sir,
I want an assurance to that effect. With these few words I will not
press my Resolution.

The IloNnourABLE S1R NARASIMIIA SARMA : Just a few words, Sir.
I am nlad that the Jlosourable Sir Ahmedthamby is going to help us
cunulderably in the solution of this repatriation question by facilitating
the requirement of & retorn ticket, along which lines we hope to be able
to proceed Lefeofe very long. And if we are in a position to solve that
question in that way, 1 should not be sprprised if our funds could be
utilised in other more useful directions, one of which may be on the lines
that my Honourable friend suggests. But I would just like to correct one
or two misappechensions into which he has fallen as to what the Madras

Government’s s!aten:ent was based upon—I am only mentioning that o

fcr the purpose of eorrecting him and not with regard to the final
attitude the Govermwcent of India may take up on this sabject ; I only
want to make the position clear. The Madras Government stated :

.

‘¢ The District of labar contributed the largest number of pilgrims who are™

natives of Malabar and of other Districtg situated year Bombay would naturally prefer
to embark from there, and even pilgrims from the other parts of the Presidency are
not likely to cmbark from Madras for the reasons :

® (i) that the steamer journey from Madras woa‘d take long;r,

(it) that it would be costlier, and ‘
(i#19 that Bompay is Yhe unatural sca port for gomg to Jedda ” .
They givg a number of other reasons and concluge : . o’
¢ In view of the cxrcumatances sc‘, fofth gpove the Goverwor in ages 10

ereason to depart‘ from the view stated i i Mr. Cardew’s lettor No, 1515, dated phio 11th
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December 1912, and reiterated in Mr. Dutt’s*letter No. 027, dated the 26th A!y
1921, viz,, that there is no need to open the port of Madras fof pilgrim traftic.’’

So Honcurable Member®s will see that there is a difference of opinion on
the question whether there is need, specially having regard to the
firamcial stringencey, ta open the port of Madras. But I have said already
and T hope 1l:at will } « the gencral view, which was vbiced by my Ilonour-
able friend, Sir Puwrshotamdas Thakurdas, that the Government will be
supported in any endeavour that it may make to facilitate to impove
the condition of the journeys of devoutly minded pilgrims, wheether ®
Ilindus or Mussubuans., Only I must warn the House that the Govern-
ment of India may nct be able to sce eye to eye with Henourable Members
as 40 any very large cxtension of liabilities based upon this prineiple
which we mdy all accapt, provided the resulting consequences arc not
very embarrassing that the Government would not be asked to provide
for the wants of the numerous Hindu pilgrims geine to Benares and
cther places of pilgrimage which will make it a very difficult proposition
indeed. So we must be cautious'in puting into practice the general
principle.

The HoNoURABLE SIR PURSHOTAMDAS THAKURDAS : Do not be

too cautious ; do nct be over-cautious. ‘

The HovourasLE S1k NARASIMIIA SARMA : No«(Government can
be over-cautious in wmatters of this deseription, although as a matter
of fact they should do and will do all that lies in their power consistent
with their other diabilities to promote the interests of the people, and
they realise that they cannot do better to seeure the contentment of the
people than by compiving with all the legitimate requests of the people,
specially these bised vpon religious grounds. The Local Government
are deing their lovel best to mect the needs of all the pilgrims, spgnding
large sums of money hoth for Iindus and Muhammadans, and the
tovernment of India, in so far as the Government of India Act will
permit them to do so, will always be willing to help.

The only other remark I ywill make is this. My Ionourable friend
was a little too harsh on the Bombay Government. His accusation that
the Bombay Government did not do enough was later on corrected by
hirrsell when he rcad an extract from Mr. Barodawalla’s letter which
showed conelusively thiat the Bombay officials did their level best to
secure satisfaction for’ the numerous pilgrims who were in® Bombay. .

The Hoxourarnt Stk AHMEDTHAMBY MARICAIR : I did not

accuse the Bombay Government.
q

The HonouraBLE S1R NARASIMHA SARMA : Tt looked to me as if
he did, hut I am glad tv hear he is satisfied with all that the Bombay
Ggevernment gnd the chbav cfficials have done there. Well, € can
assure him 11t as soorefs financial conditions, permit, we‘wﬂl try and
comply with his request. 'Bhe only thing that starls betweén us and

im_is the quesnon eof finance, anq we will try to secure financial
qumhlznum at the‘earlicst possikle moment.
€ .

¢
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\ The IIONOUR\BJJE THE PRESIDENT Does the Honourable Member
wish to ask for leave to withdraw his Resolution ¢

The HonourasLe Sk AHMEDTHAMBY MARICAIR : Yes, Sir, with

the permission of the IIouse I wish to withdraw my Resolution.
.
The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE WITHDRAWAL OF RESTRICTIONS ON PAS-
SENGERS TO CEYLON AT MANDAPAM QUARANTINE
CAMP,

The HoxovranLe S;ir AHMEDTHAMBY }YMARICAIR (Madras
Muhammadan) : Sir, 1 beg to move the following Resolution which runs
as

‘¢ This Council recommends to the Governor General in Council that necessary
steps be taken with the Ceylon Government to withdraw the quarantine restrictions

etforeed by them at Mandapam Quarantine Camp on Indian passengers proceeding
to Ceylon.””’

This is a question that has been pending before this Council for a .

Ione dime. Tt was not moved at the last Simla Session on account of the
Honourable Mensher in charge of the portfolio having said that the Gov-
ernment of Madras were in correspondence with the Government of
Cevlon, and that the Ceylon Govermzent had said that certain Members
of the Ceylon and Madras Legislative Councils should meet in the near
futare in order to arrive at a solution of the question and asked me not to
move this Resolution.  Accordingly the subject was not brought before
the Couneil for discussion and 1 awaited the reply from the Government
of Tndig.  When T asked them whether they had received any reply from
the Government of Ceylon, they said that the Ceylon Government wished
to postpone the meeting about the Mandapam Quarantine regulations until
the International Conference on these matters had been held in Batavia
in October. Then I asked the Madras Government whether any deputa-
tion was coming and, if so, when ¥ They have not given any definite
reply to my letter. The Government of India have also not said anything
finally in the matter. So I am obliged to move this Resolution to-day.

This question was also brought to the notice of the Madras Govern-

~—=ement during my tenure of office as a Member of titat Council on various

occasions, and as a result of the representation made by* the Madras
Cov ernment ‘to the Government of Ceylon they agreed to allow passengers
to go direet 10 Ceylon without undergoing quarantine at Mandapam,
provided the pasxon"orﬁ produced cgrtificates of good health and freedom
fiom infection from the Distriet Medical and Sanitary Officers. Such
oortlﬁcatos were however not recognised by the Ceylon authorties and the
passengers vere Hut under quarantine at Mandan,n?n T hav§ also received
a telegrane Mited 1.1111 January 1917, from one *of the passengers ofrom

Ramnad kt.mnrr 2 o .
““ qudqpnm Gharantine Doctor rmoctlf R?mﬂd Dlstnot Burgeongs cer gficates.
Required Government Order 349, dated 22nd November last. Hundred pa ongers

detnined.  Pray flelp.”’ v
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Here is the certificate of the District Medical and Sanitary «Officer :

‘¢ This is to certify thht Mr. C. R. N. Muhammad Hajiar of Adhirampatum, son
of 8ithu Vakir, aged 56 ycars, is proceeding to Ceylon. The whole district has been
free frem epidemics for over a year, and he is healthy and free from infection.’’

his certificate was rejected by the Ceylon authorities at Mandapam.

I ascertained from the Superintendent of Mandapam Quarantine Camp
whether it was a fact that such refusal was made, for which he replied
that ‘‘ the matter should be referrcd to the onourable the Chairman of®
the Plague Committee, (‘olombo.”’

Then I wrote to the Chairman of the Plague Committee and he replied
) .

that I shoulchaddress thg Madras Government through whom c¢ircumstances
will be explained. Thereupon I addressed the Madras Government on the
subject for which T received the following reply from the Secretary, Home
Department, sending me a copy of the G. Q. No. 150, dated 16th February
1917 .

¢¢ With refcrence to your demi-officiul letter of the 26th February 1917, addressed
to the Ilonourable Sir A. G. Cardew. I am dirceted to state that the refusal of the
Quarantine Medical Officer at Mandapam to accept certain certificates of health produced
by passengers to Ceylon was duc to the ill-considered and indiscriminate issue of
ecrtificates by certain District Medical and Sanitary Officers. I am to forwagpd for
vour information a copy of G.O. No. 150 Home (Miscellanconus), dated 16th February
1917, in which instructions have been issued for the guidance of District Medical
and Sanitary Officers in granting certificates of health. The Governor in Council
hopes that the arrangement wil] work satisfactorily in future.’’

That G. O. lays down ecertain general instructions to the District
Medical and Sanitary Officers in the matter of granting certificates and
the conditions imposed on the Distriet Medical and Sanitary Officers are so
very striet that it will not be possible for the said Officers to issue any
certificates in conformity with such restrictions, The conditions ‘are :

¢¢ T certify that the above-named passenger has been residing for the last seven
days in........ a place free from infection and in ecircumstances which render it
unlikely that he has been exposed to infection ; and that he is fyoe from disease. Ilo
undertakes to report himself to the Port Surgeon, Colombo, or to the Government
Medical Officer of the District immadiately on arrival and for five days thereafter.’’

Well, Sir, no Medical Officer would give such certificates that the
applicant has been actually residing during the previous week in the place
mentioned by him. In the absence of such certificates, passengers were
insisted by the Ceylop Government to undergo ¢uaranting at Mandapam
for 7 days. In this conncetion, I may mention that the Ceylon Government =
are issuing permits to their favourities in Ceylon to allow certain amount

~of people from India to pass through without undergoing quarantine at
Mandapam and make such passengers to appear pefore the Medical Offi-
cers at Ceylon for 5 days. Phis clearty shows that their quarantine rules
are not perfect. I therefore request the Government of India to communi-
cate with the Cevlon Gevernment and to put a stop tq the quamantine
restrictions % Mandapgm for ordinary passengers. If ngeessary such
passéngers may, as the Ceylon Government do in sorge cases, Pe asked to
‘tupdergos medical obsepvation in Ceylon after their arrival there. This
wi oid ynnecessary detenti()f t6 palsengers at Mandapam. Of course
it m;(' be argued that the Ceylon Government have spent large sums of
e v . .
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mhley in buildin Quara.ntine stations at Mandapam with a view to
prevent the spreading of epidemics in their country. After all, their
country is not free from epidemics ; a few yearseago plague broke out ;
there was a case brought into Dhanushkodi and 1 moved the Madras
Government that there should be restrictions imposed upon passengers
coming into India from Ceylon ; but on consideration I found that after
all it was only Indian passengers who were coming in and it would have
been a deuble hardship to them and so I withdrew my Resolution omsthat
eground. We have at least as much cause as the Ceylon Government.
Ceylon also, has all sorts of epidemic diseases, plague, Chelera ; though
the people there consider that Ceylon is heaven itself, it is not at all
perfeet.  Their main object in building quarantine stations at Mandapam
is for the use of emigrants. By all means let them keep tc emigrants
under quarantine about which no question whatever was raised. It is
cruel that the Ceylon Government should treat other passengers also
like emigrants.

I therefore request that the Government of India will take such
steps as they think proper with the Ceylon Government and put a stop
to the ill-treatment that the Indian passengers are undergoing at present
at the Mandapam Quarantine Camp.

L ]

It may be a®gued that this is an old case. From the time when the
Honourable the Revenue Member was a member of the Madras Couneil
we have been discussing the same question, but there has been no remedy
co far. The ill-treatment is still going on, and as a matter of fact this
subject has been before the Government of Tudia for the last one and a
half years. Circumstances were such that I could not move this matter
immediately, and T therefore bring it to the notice of the ITouse now with
the reguest that the Government will aceept my Resolution and take such
steps as they think proper with the Ceylon Government and see that the
ill-treatmer:t which the Indian passengers are undergoing is mitigated.

With these féw words I commend my Resolution for the acceptance of
the House. *

The HoNOURABLE Sir S. M. ANRAMALAI CHETTIYAR (Madras :
Non-Muhammadan) : Sir, this question has come off and on before the
Legislatures.  But the evil continues to exist and no solution of the trouble e

—= has been arrivéd at yet. Whatever justification there might have been in

the early days of the establishment of the quarantine camp’there can be
no manner of justification for its continued existence. The very presence
of a quarantine camp gt Mandapam presupposes a very highly insanitary ®
India, whose touch wiﬁ contaminate the island. All sorts of restrictions
are imposed upon Indian passengers. The poorer classes are the people
most hard hit b.v these restrictions. It may pgghaps be safd that some
improvements have been made in their treatpent for slame time past.
Whether aonQitionsghave Improved or not, the restriction itself is huriliat-
ing and rgvolting to an Indian. The upper and middle class passengers
also are not freeefrom these rcst?ictiﬁns.. Why the Ceylon Govegnment
¢hould impose all these restrictiops is not clear. To talk gliblyNgf the
uncleanly hablts of the Indians is besideethe point. The Gosérnment of ,
< [
° L e . [ ] .o N *
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India, on the other hand, allow free ingress and egress to Ceylonese without

' any restriction whatever. Where, then, is the necessity for the Ceylon
(Government to impose these irritating restrictions ¥ The one is as careful
as the other about the spread of any infectious disease and about the health
of the people. Therefore, Sir, the Government of India will, I sincerely
trust, take carly steps and will make the Ceylon Government realise the
intemsity of public feeling here in this matter and sce to the carly .abolition
of these huniiliating restrictions. With these few words, I strongly supporte
the Resolution of my Honourable friend Sir Ahmedthamby Maricair.

The HoxoUrasLE SIR NARASIMIIA SARMA (Education, Health and
Lands Memper) : Sir, I hope that the statement I shall make of the
existing state of thing® would satisfy my Honourable friend, the Mover
of the Resolution. I know this is an old friend of mine ; 1 was acquainted
with the problem when 1 was in the Madras Counci!, and I watched
with 1ntcrest the debates in the Madras Council with regard to it.
'There is a keen feeling in Southern India that the restrictions which
the Ceylon Government impose on passengers going from India to
Ceylon are unnecessary and sometimes work harshly, and that therefore
the Government of India should induce the Ceylon Government to with-
draw them. The Madras Government has, I know, been doing wkat it
could to induce the Ceylon Government to work the m%chinery with as
little hardship as possible, if they cannot altogether remove the restric-
tions. The Government of India have asked the Madras Government
to put themselves in communication with the Ceylon Government on
this question ; a conference was proposed, to which reference was made
by my Honourable friend, and the position stands thus. Nobody can
deny that the Ceylon Government has got a right to take such precaution-
ary measure as they consider neeessary for the purpose of preventing the
spread or introduction of infectious disecases into their country. That is
a right which they have and which has been recognised internationally, and
the League of Nations Ilealth Commission has also begn trying to make
regulations so as to secure an International agreement for the purpose of
preventing the spread of infecttous diseases. Consequently, we cannot say
that the Ceylon Government are not acting within their rights in placing
such restrictions as they consider necessary for the purpose of preventing
the introduction into their country of infeetious diseases, such as plague,
* cholera, and small-pox. Now at very great expense a quargntine camp has
been built at Mandapam, and it has been working, at any rate in the latter *
part of its existence, very satisfactorily. But the question has been taken
up with Ceylon as to whether the regulations could not be modified if
they cannot altogether be abolished. A conferense was provisionally
arranged with the Ceylon GoVvernment, who however said that they would
take up the guestion as soon as the Batavia conference which was originally
sugeested had, made itsereport, but that conference did gnot come about.
Then, there Whs a Medica? Mission to the East which was segt out by the
League of Nations Health Commission. Pending a Report of that Com-
mission, ¥t was thought ¢hat there was nQ use in proceeding further, because
the qdestion would largely depend on the‘advice of the®*Medical Advisers
of t Mis;ion, and therefore the Medras Government  agreed to-the
* postponement of this canference which wag originally intended between
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th officers of the, Madras Government and ® the Ceylon Government.
Meanwhile, we received a report along with this request for a postpone-
ment showing that the quarantine regulations fad been so modified as
to be practically free from all possible danger of their being worked
harshly. My Honourable friend wrote some time back saying—evengnow
he laid stress on that fact,—that there will be no objection whatsoever
to pasengers undertaking to submit themselves to a medical examination
in Ceylon after their arrival and to their giving an undertaking t#®that
eeffect ; only they should not be stopped on their way to Ceylon, for about
5 days at the Mandapam Camp, and the Ceylon Government have agreed
to modify those regulations accordingly, and the permit system has been
introduced in  accordance with the wishes of my IIonourable friepd. *
This is what they say : ° -
¢¢ Since July last the practical cperation of the rules with regurd to quarantine
to which passengers from India have been subject, have been comsiderubly modifled,
and now practically persons who are themsclves healthy and whose belongings are
clean are not detained, provided they are in a position to satisfy the Medical Officer
in charge that they are proceeding to a definite address in Ceylon.’’
There is thus no question now of passengers bringing any medical certifi-
cates from any officer or anything of the kind. All that they have got to do
15 to satisfy the Medical Officer that they are healthy and have got a
defingte address in Ceylon, and if he is satisfied to that effect, they will
be permitted to peoceed, and the surveillanee, call it what you like, would be
i Ceylon itself and not in Mandapam. As a matter of faet, we have a
Report which says that only 20 per cent. of the passengers have been
detained because they were not healthy and cleanly or were not able to
give a definite address in Ceylon satisfactory to the authorities during the
months of January and February. My Ionourable friend will therefore
see that there are no longer any restrictions guch as those enforced at
one tige, in the case of third class passengers or even first or second class
passengers, and any person who is healthy and clean is allowed to proceed
without any detention to Ceylon snbjeet to the condition to which my
Honourable friend himself has agreed or suggested. Of course, this does
not apply 10 the Tabourers who «o from Southern India to Ceylon. They
are detained there in order that they may e watched carefully; and it is
helpful to the Government also in the administration of the Emigration
Act. At any rate, there is no suggestion that the labourers who are pro-
ceeding from Southern India to the plantations in Ceylon should not be
subjected 1o the quarantine regulations, because that is the look-out of
the Ceylon Government themselves. The only suggestion made by my
Honourable friend was with regard to the ordinary passengers. and T have
read from the Report of the Cevlon Government that the requests of the
Madras Government agd of” the general publie have heen suhstantially -
fulfilled. Tf ~ny infringement of tWe rules is hrought to the notice of the
Governmert of Tndia or of the Madras Government, T am sure the Gov-~
ernmant of Tndig or the Madras Government will put themselves in com-
mnnication gith the Cevlon authorities to sce®ghat such Mmconveniences
and barddhips are wemoved at the earliest practicable date. T mav also
inform the, ITononrable Memher that we have ngw appointeds for the
murnase of watehte emicration an Thdiag Civil Serviee Offiper, ghd he
®ould naturally be for sometime ingthe Mandapam Camp. T do not$ink.
therefare, there is any reason jo fear that these regulations wouM in &tual
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practice work harshly. I have also already given an assurance that the
Government of India®” would put themselves in communication with the
Ceylon Government and the Madras Government would do the same if
an;” case of hardship is brought to their notice. Then with regard to the
question as to whether the restrictions should be entirely removed, it is one
which would be dependent largely on the recommendations of the Medical
Coliimission to the East which is going 1o report to the Health Commission
of the Lieague of Nations, when some International Regulations may bLe
framed in modification or in confirmation of the regulations which were
framed at the Paris convention,

I need not weary the House by reading out at length many extracts
from the remarks made by high officers who visited the Mandapam Camp,
to show that the arrangements at the Mandapam Camp are extremely satis-
factory. But I will read a part of this. Two Judges of the Madras High
Court, T mean Mr. Justice Venkat Subba Rao and an ez-Judge Mr.
Sadashiva Iyer and the Honourable Mr. Todhunter, Member of Couneil,
Madras, who visited the camp lately, have written in very favourable terms
ahout the working of the Mandapam Camp. Mr. Justice Venkat Subba
Rao says : .

‘¢ T was deeply struck with the look of hnpfay contentednegg on the face of the
passenger and cooly alike—despite his compulsory sojourn—a result which reflects the
greatest credit on the administration, nnd of which it may justly be very proud.’’

Mr. Sadashiva Iyer says :

‘¢ T was a visitor to the Mandapam Camp and went round the place, and observed
carefully the nature of the accommodation, the feeding arrangements made for the
jmmigrants and passengers, the sanitary, lighting and other conveniences provided.
I confess that I was very much struck with the perfect andministration of the Camp.’’

This was in August 1922, but some time before that the regulations
were modified, T take it. . '

Then the Honourable Mr. Todhunter, Member of Council, who visited
the Camp says :

¢¢ T have always heard that cverything connected with the eamp at Mandapam

was admirable, and, having been shown over every part of it, can only say that it far
exceeded my expectations.’’

Mrs. Sarojini Naidu, who seems to have been there in October 1922,
also spoke in very favourable terms about the arrangements made at the
camp for the coolies. -

As I have said, Sir, the hardships to which my Honourable friend
referred here and to which passengers were put in the early days when
he and I were colleagues in the Madras Council are, I think, no longer
existent now, and therefore he will dg well to witfdraw his Resolution.

The Ho~orraBLE KuAX Bamapur S AHMEDTHAMBY MARI-
CAIR : T ‘quite agree with the Honourable Member who spoke on behalf
‘of the Gove'mment thagethe restriction is not so hard as it was in olden
days, but it has not been completely removed. That is thy-request. T

¢ said alseady in my speech...... ,

& “
})‘hc Konovfante taE PRFESIDENT : T understand the Honourable
Meggber.}s going to ask for lgave to cwithdraw ‘lgis Resolation. If 8o, he
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had better do so beiefly. It is not reasonable fo have long speeches on the
withdrawal of Resolutions, when Honourable Mgmbers are substantially
satisfied with the explanation of Government.

The HoNouraBLE KuaN Banapvr Sk AHMEDTHAMBY
MARICAIR :'1 thought, Sir......

The HoNouraBLE THE PRESIDENT : 1 asked the Honousable
oMember if he proposes to withdraw his Resolution. 1f he proposes to do
80, he may make a few short comments, but he ought not to make a contro-
versial speech.

The HoNouraBLE KHAN BaHaADUR Sk AHMEDTHAMBY
MARICAIR : Yes, Sir, I shall only make a few®%hort comments. Only
a week or ten days ago a first class Chetty passenger who went to Ceylon
was detained at Mandapam. What I say is that I am quite willing if
the system is introduced onee for all that all ordinary passengers are
allowed to go to Ceylon. There they will undergo medical inspection for
five days. If this arrangement is carried out, I have no objection to
withdraw this Resolution.

dgain, with regard to the International Conference, we do not know
when it will come ; are we to wait for such a long time ¢ There was a
suggestion that the Ceylon Government should send members of their
Vegislative C'ouncil to hold a conference with the Members of the Madras
Legislative Council and come to a conclusion, I should like that Confer-
ence really to take place. [ have no objection to withdraw this Resolu-
tion, provided that the Honourable Member says that he will take up the
question with the Ceylon Government and wipe away even that 20 per cent,
restrictjon they are now imposing, which bring serious complaint all over.
It is an old, old, question.

With these few words, 1 beg, with the permission of the House, to
withdraw my Reselution.

The HoNouraBLE SIR NARASIMHA SARMA (Member : Education,
Health and Lands) : With regard to the question of the first class pas-
senger referred to by the Honourable Member, the Government of India
have no information, but, if further particulars are given and the Govern-
ment thinks it js a fit case, they will pursue the inquiry.

With regard to the second question, there is no restriction on first class,
second class or third class passengers, so long as they are healthy and
cleanly and provided ghey can give a definite address in Ceylon. We
cannot say that is an unreasonable restrictions

‘With regard to the third point, the Ceylon Government have a right
to proPect their untry from the introduction of 1nfeet1011s.dlseases and
we cannot fpree them to do.anything. What their $uture procedure wil be
is dependent on the®Health Commission’s Report, and you may be sure
the Health €ommigsion will not allaw this matter to rest idle very *lopg.

®* The HonpURABLE Kuan Bamapvr SR AHMEDTHAWBY

MARICAIR : May I say one gword Sir =~ '
Bl



21584 OOUNCIL OF WTATE. ‘(18w JoLy 1928.

The HonovrasLE TEE PRESIDENT : The Honou.able Member eannot
speak again. Does the Honourable Member ask for leave to withdraw !

The HoNourasLE Kuan Bamapvr S AHMEDTHAMBY
MARICAIR : I have said already that T withdraw.

The HoNouraBLE Mr. LALUBHAI SAMALDAS : 1 object to the
withdrawal of the Resolution.

The HonoUurABLE THE PRESIDENT : I must put it in the forma'

way. Is it your pleasure that the Honourable Member have leave to with-
draw his Resolution ?

The I~NotrRABLE MR. LALUBHAT SAMALDAS : I objeet, Sir. T
want it put to the voté.

The TToNorrABLE THE PRESTDENT : The question is that the follow-
ing Resolution be adopted, namely :

¢¢ This Council recommends to the Governor General in Council that necessary
steps be taken with the Cevlon Government to withdraw the quarantine restrictions

enforced by them at Mandapam Quarantine Camp on Indian passengers proceeding
to Ceylon.”’

The Council divided :

AYES—9. f
Chettivar, Sir S. M. Annamalai. T.alubhai Samaldas, Mr.
Dadabhoy, Sir Maneckji. Marienir, Sir Ahmedthamby.
Jogendra Singh, Mr, Purshotamdas Thakurdas, Sir.
Lal Chand, Lieut. Ram Saran Das, Mr.,

Vedamurti, Mr. S,

NOES—14.
Amin-ul-Tslam, Mr. { MeWatters, Mr. AL O .
Ruahram Khan, Nawab Sir, . Owilvie, Major G, D.
Barron, Mr. C. A, Sarma, Sir Narasimha,
Rerthoud, Mr. T, H. Shafi, Dr. Mian Sir Muhammad.
Chadwick, Mr. D. T. Shepherd, Mr. W C.
Tey, Mr. A. H. ek Chand, Mr.
MacWatt, Major-General R. Cp Zahir-ud-din, Mr.

The motion was negatived.

—

RESOLUTION RE AN AGRICULTURAL POLICY RELATING TO_
1LAND REVENUE AND ALLTED MATTERS.

The HonorvraBLE SarpAr JOGENDRA SINGH (Punjab : Sikh) :
Sir, T move :

<

¢¢ Thig Council recommends to the Governor General in Council that a Committee
be appointe] to consider the question of rural recomstruction with a view to the
organisation of agricultuze: and to formulate an agricultural pglicy regarding land-
‘revenue, villa~l odumﬁon,boo-operntive credit and other allied matters.’’

T am sure this House will recognise the impoztance of agriculture.
Agriewiture is our primary industry.. Nine-tenths of our pepulation live
en al'richil“ure and have no otter profession, and yet so far as T am award
the, _Governmont of Tndia have never taken any steps o ascertain the
prdérem ‘which agricu'ture has made within the last twenty years. We
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have of&n pressed the Government of India by askmé questions%o d'e];er-'
m¥e the agricultural wage, but no inquiry on thg point has been held. The
ofticial reports are Silent about it. 1 am now asking the Government to
appoiut. a committee to visit the villages and asgertain how things are
there. 1 should like Honourable Members of this Council to go back
with me 49 years and see the conditions of the villagers which obtajned
in those ‘imes and the changes that have now taken place. Some of
those sitting on the official benches here have perhaps been district officers
and have travelled through the villages. I think they will be able to
Jouch for what I am going to say as to village conditions in the early,
days. Even now if you go to some remote corners which have not been
penetrated by railways and other mfluences, you cau see the village life
as it used to be —a life of contentment, a lite of happiness. You will
see the villagers taking their simple pleasures agd enjoying the games.
And the village was, in those days an euntirely self-sufficing unit.
They produced their own food, they manufactured their own cloth.
They pressed their own oil, and they manufactured their own sugar.
There were few things which they had to get from outside the village.
The village produeed everything it needed. Now go to the village,
and you will find that almost everything has to be imported, and the
village industrics arve practically dead. A certain amount of revival
has taken place, thanks to the movement started by Mahatma Gandhi.
The Weaving of Jhaddar in some distriets is now in progress. In .the
Punjab of course we had always khaddar manufactured and people used
to wear it. But in other parts also khaddar is being manufactured.
But—and tkere is a great ** but ’’—the handloom cannot compete with
the powerlooms. The village weaver, the village oil presser, the village
manufacturer of sugar has to compete with the modern organised methods
of manufacture. But that is another question. 1 am really going to
talk to you now cf the agricultural coudition in gencral. The inerease
of population, the splitting up of the holdings, and drain of outside
trade have all combined to undermine the economic wellbeing of the
villages. I am sorry 1 have mislaid my notes otherwise 1 could have
shown you the cwdtivated area per head of population. I can safely say,
that in some places, the pressure on the land is so great that there is
not half an acr: to a family, and you cannot expect half an acre to
support a family of five. The question of the consolidation of hold-
ings is therefore of the greatest importance to the cquntry. I invite
this committee to look into the question of the comsolidation of hold-. ,
,dngs, the creatdon of agricultural eredit, the introduction of modern
methods of agriculture, the provision of seed, manure ard things of
that kind. The yields per acre at present are—barley 1,350 lbs., ricq
1,425 lbs.,, wheat 1,366 lbs. If you wllow 8 maunds of food per head of a
population per year, y®u will find that the margin is extremely narrow.
Ag I-said, the first step in reconstruction must be consclidation of hold-
ings, ‘the organisation of well irrigation and the supply ofs good seed.
Canal ®irrigatione is the finest thing so far aclfidved. Irmgation is the
first necesgit of crops ;. there are a great mahy wélls in the United
Provinces and the Punjab, but so far no attempt has been madg to oT-e
ganise welb irrigation and intraducg organised *power lift, irrigptioh.
The profits to be made by employing pow®r for lifting” wate® have{ heen
firly well demonstruted by the experimgnts made by Sir' Ggnga Rum -

[ L]
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in the Punjab, and the p%sa.ibili.ties of extending well irrigation are

immense. Where there is no nrlgatmn either from wells or canals,
agriculture becomes & gamble in rain. You can see the villagers wateh-
ing the clouds, and when the rains fail and the crops wither, the villagers
retuia to t.heir homes in utter despair. Why should we not organise
irrigation and p-ovide a secure growiny of crops. We, in thix Council,
have been greatly concerned with the making of laws. Now I invite the
Council to do =omething substantial. The question of the greatest
possible importance is, the question of improving the condition of agri-
culturists and the condition of the agriculturists leaves much to be
desired. I can point out from various Government publications how
" thirgs at present stand. Mr. Moreland, who used to be Director of
Agriculture in the Unitud Provineces, has compared present day agricul-
tural conditions with the conditions that obtained at the time of Akbar,
and I can assure you that the contrast is not very favourable. The
resteration of the village to be again an independent unit can only come
if brains and capital are brought to hear on agricalture. Without
brains and capital, agriculture can never advance and’ unless the village
is modernised, and by modernisation T mean the bringing of power to
the doors of the agriculturists, we cannot advance. We have heard a
great deal about the introduction of agrieultural machinery, but I ean
say, that the ordinary tractor, and T have some experi:nce of the use
of tractors, is not really suited to our conditions, this does not apply
to steamploughing. But what is there to prevent us creating power
houses in every District and Pargana and, bringing cleetricity to the
homes of the villagers, for pumping water, working power-looms,

helping to press oil, and for the manufacture of sugar ? The village

might be linked in its turn to central refineries, where the crude produce

of the village could be refined and marketed. llere again we must look

to the Government and to nur merchant princes to supply what we need :

capital and brains. We agriculturists cannot do these things ; the

pioneer work must be done by Government. I ask the Revenue Member
to tell me if ever any attempt has been made to build a single model

village worked with modern machinery, set amidst beautiful surround-

ings, with a pure water supply, with proper trade facilities for market-

ing the produce. Government aid is absolutely essential so far as

agriculture is concerned ; and in France:-and Denmark Governments

have been consistently promoting agriculture. Leaving the general

question I will come to specific problenss. Take Land Revenue.

A great deal of misapprehension exists, whether land-revenue. is
. a tax or a rent ; but we have the gr:at authority of Mr. Baden-Powell,
that land-revenue is mothing else but ‘‘ a tax on agricultural incomes,’’
and that definition if finally accepted would- place land-revenue on a
fairly fair faoting. When we come to the standard up to which it
could he raise:d, the rilp that it ean go up to 50 per cent. of ILand-
lords’ assets snll holds good. Now, even in war times, when the super-
tax was . raised the people grumbled. Agriculture for long vears has '
been hlghlv taxed. The time has.come when the standard ‘should be
yevisedh I um mot speaking without (uuthority. 8ir Harcourt Butleg

.
L o o
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in a receht memorandum, when he was leaving the ‘United Ptﬂmces,
lai® great stress on the revision of the standagd and on increasing the
periods of settlements.

Other remedies have been proposed and they deserve consideration.
1 do not see why we should stick to ideas which are time-worn. Sir
(Ganga Rugn has given a great deal of attention to agriculture and Ras
put forth two proposals, both of which deserve very serious con-
sideration. One is that agriculturists should be allowed to redeem
Land Revenue by payment of a fixed sum yielding the same amowht
ob revenue in interest, making payments by instalments and ‘thus con-
verting land into a freehold. His other remedy was the abolition of
land-reveune altogether and the imposition of an export duty on grain.
Both these proposals are original ; both have a great deal in their favouy,
and both deserve very careful consideration by a Qommittee 3% Experts.
1f you abolisl. land-revenue, you take away all the trouble and worry
of collecting a direct tax, of making assessments of land-revenue, and
at the sume time doing away with the inequality of the tax—a thing which
1 think the Ilonourable the Revenue Member will admit. Land-revenue
is enormously unequal in all parts of India. It varies from district
to district ; in one distriet you will find it at 40 per cent., in another
place at 50 per cent. and in another place as high as 70 per cent. There
is absglutely no uniformity of land tax in India, and I think uniformity
of land tax should be obtaincd.

Then again, you know that we are greatly concerned about village
education. We have primary schools and these schools give g certain
kind of education ; but I am not prepared to say whether the education
which the villager received under the village tree was not of the best. It
kept him contented and happy ; he received the vocational educa-
tion from his forefathers and he stuck to his profession. Now, you
come with your primary education ; you keep him up to a certain
standard and do not give him the vocational education he requires,
he becomes one of that large class for whom employment has to be sought.
Village education Qqught to be given according to the needs of the villagers
and according to the traditions which have made village life full of
happiness and contentment. |

The third question which I should like to draw the attention of
the House to is the creation of agricu'tural banks. Land is real pro-
perty but so far as credit is concerned the landlord cannot obtain

; he does not ewn the security which could be eastly handled, and the
result is that he goes to the bania and borrows money at ah enormous
rate of interest. I do not blame the bania at all, because if he were
able to collect the interest appearing in his paper he would be immensely
rich ; and I have never®known him frow richer beyond a certain limit.
He takcs risks and he realises perhaps not half of what he originally
expected to collect. His wealth is in his books only. What you need
is orgafised agrihltural credit for the whole cojfitry ; theogo operative
banks have,d®n~ certamly good work ; but th® demand 1s so great

that their capital is altogether madequate The Government of, India, -

80 far, has ade nq attempt to create an agncultuml credit, as: ‘has peefl
doge in Denmark and other countrnes Phere is no Teasor® why{ our
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Government should not glso create credit, which would facilitate .the
modernisation of agriculture and add to the prospefity of the country.
The system which was mooted in Englond and has to a certain extent
given satisfactiou in other countries is the Government starting a land
bank. We have got the Imperial Bank. Why should not the Imperial
Bank with its branches in the districts turn these branches into land
banks, the Government giving the necessary guarantee and providing
the necessary capital by issuing land bonds ¢ The double guarantee
given by the Government and the Bank would attract capital and pro-
vide the credit which agriculture needs.

As I pointed out before, we have made no attempt to reconstruet
or organise agriculture, though we have talked about improvements
that might ¢ made. Similarly, we have made no effort to create agri-
cultural credit, without which no progress is possible. I am talking
now of the Sugar Committee’s Report.  The cultivation of sugar could
have been jnade the beginning of intensive agriculturve all over the
country. It eould have provided model farms yielding large profits
and at the same time bringing capital into the villages. But Govern-
ment so far has completely slept over the report, as far as I am aware,
What 1 plead for is, that the Government of India should appoint a
Committee to thoroughly overhaul its agricultural and revenue pglicy,
after a careful inquiry in selected villages. The Congpittee will not
fail to see the drudgery to which agriculturists are subject to realise
their poverty, and also to appraise the resources of the country with
the object of organising them. That is the way to lelp agricultural
prosperity in India. It is needless to repeat the question, without a
positive agricultural policy, how can any improvement be made ? Where
is the help to come from ? The trading classes and our merchant
princes are too busy with their own affairs. They have no time to give
any attention to agricultural matters. The Government officials too
are too busy with polities ; the District official is now out of account.
Under these circumstances, who is going to look to agricultural im-
provements § The Honourable the Member in charg: might perhaps
say that Agriculture is now a Provincial subject, and we have nothin,
to do with it. I hold that the Government of India for many years
must be the centre of every good movement, the vital influence diffus-
ing itself throughout the Provinces ? If you go to the villages, where
there is no irrigation, and as this year’s monsoon is failing, you will
realise the despair that exists there. 1 am sure the Members of the.
Cgrrncﬂ will not be satisfied with the conditions as they exist in the
villages to-day. I certainly think it would be very interesting for all
who can afford to do so, to spend at least a week in the year in a village
10 ‘'see how things there are, because the foundation of everything i
India is the village, and for long years to come the prosperity of India
will depend, on the prosperity of the villages. I hope that the Mem-
ber in charge will not be content with an expression of sympathy “‘which
we have so 9ften heard) for every Resolution that comer hefore this
Council, tut will aetively associate with this llousé and point out the
outlines*of a positive.policy by accepting this Resolytion ard defining
the plg'iicy ke is guing to adopt. Such an assurance will not only help

4
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the Gokrnment, but it will give a new hope to the coutry gide?
bdcause the Members who are going to sce% election will be able to
téﬁ“t'heir electorafes the great interest the Government of India was
faking in their welfare. 1 will not detain the House any longer. 1 am
sure the sympathy of the House will be with me. It may be takgn for
granted that as Russell pointed out, ‘" there can be no health in the
cities, without corresponding health in the villages, and our prénces
and captains of industry might all disappear without a man disappear-
ing, but cut away man from the fields and the fruits of the earth and
in six months there will be silence in the streets.”’

The Hurcurarne Mr. LALUBHAI SAMALDAS (Bombay : Non-
Muhammadan) : Sir, I rise with a certain amount of diffidence to
speak on this Resolution. One of the reasons for my diffidence is, as the »
Honourable Sardar Jogendra Singh himself hag said, thessubject 1% a
Provineial one. The other ground of my diffidence is that I do not know
whether a Committee appointed by the Government of India, as sug-
cested by him, c¢an go round all the villages and make inquiries into all
subjeets mentioned in the Resolution and speech of the Homourable
Mover. Although 1 feel somewhat diffident on these grounds, I still
do feel that a great deal of useful work can be done by a committee
whose functions will partly affect the provinces and partly by the
Central Government.

®Another difficulty which 1 feel on speaking on the Resolution is, that
my Honourable friend hes covered such a wide field that it is very difficult
for me within the compass of 15 minutes that are allotted to me to
dilate in any great detail on all the subjects to which he so ably alluded,
1 will, therefore, take up only a few items which, T believe, are of
general interest. 1lis desire to have a village as a self-contained unit
15, as every one. will admit, a very laudable one. It is, however, not
quite feasible. We all desire it, but for the time being the village will
kave to depend not only orn the neighbouring villages but also on the
towns. 1lis desire is that Government should adopt a scheme of con-
solidation of holdings. 7hat subject is receiving the attention of many
Provincial Governments. His ewn Government, I bclieve, is taking
up that subject, because Mr. Calvert’s scheme is well known te all
throughout India, and it is being adopted in other provinces also. In my
presidency this (uestion has been very carefully considered, and at the
Jast Co-operative Conference a Resolution was passed wherein it was
decided that ihe co-cperative movement should be utilised for the purpose o
of trying ase an experimental measure . the scheme propounded by
Mr. Calvert miodified, to: suit. local. conditions. . : L .

Then my Honourable friend wants the Government of India to
find money for large agricultural improvements. I do not know whether®
it is an Imperial subject, but speaking for my own province, I may say
that great credit is due to the Minister there, the Honourable
Mr. Chunilal Mchta, who is now Member of ghe Executivé Council for
having induced®his Government to sanction 4 lakhs of rupbes annually to
‘be advanee® to thg agriculturists for purposes of agricultural improve-
ments all over the presidency. Ie is using the Co-operative movement fo¥ -
this. work? The swhole sum is, phced at_the disposal of the Prclincial
Bank, and th.at Bank in consuli.;ation with the Registrar grants loang
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which are recommended not, by the Co-operativé societie 4
: , s but b
of the Puhl.!c Works Department or of the IndustriesLDepartgm;i?em.

My Honourable friend further wants large mo i i
ments to be introduced into the villages. B%foredtfil; gggzl;n:r:};zs}::
ful inguiries ought to be made regarding the suitability of such imple-
ments. ‘In my Uresidency the Minister has laid down that all recgm-
wmendations for agricultural implement loans should be certified by an
exper? of the Industries Department if a loan is 10 be used for umhg,s’
mlplcn'lents, while loans have to be certified by the Public Worlp;s Depalll'lf
ment if large irrigation or drainage works are to be carried out. My
province has set an examiple, and great credit is due to the IIon'o't.Jrable
:he Minister in Bombay for taking the initiative in this matter There-
fore, as the Lionourable Mover will see almost all the work that .he wants
the quer{mmnt of India ¢ do is being done in my province, namely, the
consghdatmn of Dboldings, the utilisation of the ('o-npcrat’ivc S()éi’eties

y . orpe e Y B TP F 4 g M
;:::3\‘@(:11103}‘;:!:l,l],l,kl,l,d,l credit and provision of funds for agricultural im-
The HonNovrasre SarpAR JOGENDRA SINGH : Have they deter-

mined the agricultnral woage ?

The HonovrasLe MR, LALUBHAL SAMALDAS : Well, I will refer
it later ¢n.  But what 1 wanted to say was that in my province this
work of consohidation of holdings, using the eo-operative movement,
granting Takavi loans for providing agricultural credit and agricultural
improvements geuerally has already been done. ’

Then, Sir, reference was made to cottage industries. That also is
being handled to a certain rxtent in my provinee by the co-operative
societies. I do not mean to say that all that could be done has been done.

The Khaddar Movement, to which my :Honourable friend Sardar
Jogendra Singh gave credit, and right eredit too, has been able to do some-
thing. But with the permission of the Council I would like to refer to
certain defects in that movement. 'The Khaddar moveméit insisted that
the handlooms should only be utjlised for hand spun yarn. The handloom
weavers object to it, as it pays them much better to use mill yarn, and
that is why the insistence of the Khaddar movement to use hand spun yarn
only has not done all the good that it could have done. I think I have
already madec it clear that we are all anxious tb have cottage industries
fostered on: common senke grounds and not on sentimental grounds. The
only question which in my opimioncoMes into the dategory of Imperial
subjects is the question of L.and Banks. My Honourable friend Sardar
iogendra Singh suggested that the Imperial Bank should be asked to
utilise all their branches as Land Banks. I do not &now how far this is
possible. My Ilonourable friend the Finance Secretary can tell us whether
he can command the Tmperipgl Bank to do so ; it is for him to say whether
he can do so orgot. The Tmperial Bank has been ordered t6 do something
else, but T shall not refer to it here. Whether the Governmefit of India.
can order the Imperial Bank to utilise their branches as Land Banks or not
s a mlytter yeally  for the Honourablé the Finance Minister” to say.
Byt that question is an Imperial ‘Question and ought to be handled by the
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Govemm‘ut of India ; the Pr ovmclal funds will not suffice for the purpose.
THe Honourable the 1<ma1u,e Member said in hlb budget! speech that he
wanted cach and ev@ry pie that he could lay hi$ hands on by the issue of
Post Office”Cash Certificates. I then said that u part of that money should
be car-marked for the co-operative movement, and 1 hope that the Honour-
able the Finance Member and the Ilonourable the Finance Secretary will
bear that in mind. The starting of land banks would be the first €on-
structive measure to-help agriculture on these lines.

Sir, I am not going to enter into the question whether land-revens® is
»ent or tax ; that is a queqtlou which v.e can very well leave to economists.
Nor do we Want to discuss the question as to whether 50 per cent. suffices
for the landlord or whether we should make a larger present to the
talugdars. In my province, where we have the ryatwar: bybtom we do npt
want anything of the kind. .

I believe the Honourable Sardar Jogendra Singh wants an examina-
tion of the economice condition of the x"ncultul ist and not of the agricul-
tural labourer. 1 am not quite sure what he wanted. (Zhe Honourablc
Sardwr Jogerdra Singh ¢ ** Both the agriculturist and the agricultural
labourer.’’)  Speaking for mysclf, I am entirely in agreement as to making
inquiries into the economic condition of the agriculturist as such in my
provinee.  As wg.nds the agricnltural labourer, we do not want to make
(letm&d inquiries beeause we know what wages he gets. lle gets much
more thin he used to get in pre-war times, and he gets sufficient to main-
tain himself and his family. As regards the condition of the real agri-
cultorist, the man who actually \\'01'ks in the field, it would he interesting
to know his economic condition. You cannot. improve his condition by
letting him off the land-revenue altogether, as my Honourable friend Sardar
Jogendra Singh suggested. not in his own name but in the name of a higher
authority., The land-revenue will have to be levied. Whether the
incidenge of the land-revenue is high or low is a provineial question and is
being discussed in the Provincial Councils. (The Honourable Sardar
Jogendra Singh : ‘‘ It is not entirely a Provincial question, because it
comes tc the Govgrnmont of India for sanction.”’) T know that in some
provinees the Legislative Councils have decided, and in some cases have
been able to adopt a Resolution, that any increase in land assessment should
be submitted to the Legwlatwe Council before its adoption by Government.
That question has been raised in the Provincial Councils and-the Provincial
Councils have discussed it. I know of two instances in which it has
been done. It is more or less a provincial question. The only questions
tvbich T think can be very well considered by this Committee are about the
land banks and the making of an inquiry into the economic condition of
the agriculturist as such, and, if my Honourable friend is prepared to
cut off all subjects whigh are purely provinecial and ask the Commitee to '
inquire into only Imperial questions,*I am prepared to support him.

The HonouraBLE LiguTeENanT Rao Bamapur CHAUDILURI LAL
CHAND (Punjab Nominated Non-Gfficial) : The Honouraj)le the Mover
has very rightly drawn attention to the imporfance of the®subject., In
the first place, the smbject touches a vast population consisting of no less
than 90 pes cent. of the whole pqpulation of India, and, secondly, any
lmprovement in aghiculture will a {gjso muah to the weaith of the ca!m
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and w the wcome of the dtate, l‘uerci'ore,‘ the subject is one whith
ought 1w be welcomed uOUL ouy by my non-omeadl colicagues but by
e Government aiso. 4 quile auwut that, auring the last zU years, some-
thing has veen done 1 e Deparunents of Agriculiure and Uo-operation
and also Kdueation to amellorate the condition of the villager, but we
are Moo Keeping pace witn the tnues.  ln the Department of Agriculture
the agricultural ofticers have not made themselves heard up to this time
by @e man who actually cultivates the soil. The man who wields the
plough in the village does not know cuough of the activities of the Agriv
cultural Department to effect an improvement in his own methods.
Sumilarty, tne Co-operative Department has not even touched perhaps.
one per cent. of the population. Indeed, 1 was surprised to read in the
Antiual Reperts of the, Co-operative Department of my provinee that,
when there was an iuerease in the number of individuals, then the De-
partment expressed satisfaction that he civele of its activities was wideu-
mg. Next year, there was a decrease and they equally expressed satis-
faction at the tact saying that the undesirable persons had been weeded out
end that the Departmem was free of persons who would have given
trouble. All this is due not to want of sympathy on the part of Govern-
ment, but chiefly to a want of knowledge of the difficulties and the actual
needs of the villager. 1 cannot hide one more fact which has stood iw. the
way of these improvements. It 1s the want of a propere response on the
part of the villager himself. What is it due to? 1t is due to the
administrative machinery being defcetive. If my Honourable {riends
will excuse me, I will give them an account of how officers of these various
departments approach the villageis aud the work that they do there.
first of all, the Co-operative Inspector of Societies goes into the village.
He deals with Credit Societies only and he colleets together the village
people, asks them to combine and consolidate their eredit and t¢ form
themselves into a Society, and that is all. Ile mentions instances of
villages which have profited by having opened Co-vperative Socicties, and
in 50 cases out of 100 he succeeds in opening a new Soclety. But all this
takes him only one hour. e has performed a journey %f 20 miles. He
goes back to his headquarters, has spent about six hours in the village
and has been occupied for only one hour. Next day comes a Cattle
Insurance Inspector. He says it is not only credit that is necessary but
also Cattle Insurance Societies to the villager. He says ‘‘ the value of
bullocks is increasing, you cannot afford to pay the value of a pair of
bullocks if one dies,””” and he preaches the benefits of Cattle Insurance

Societies. In‘one case out of 100 he succeeds in opening a Society. Then
comes the Veterinary Inspector. e says :

‘¢ Well, you cannot succeed, you cannot become rich unlegs you have 'gdt.)d bullocks,
good cows and good buffaloes. You should get bullocks froth Hissar. 'We have got &

departmental farm- there which charges ¢nly” Ra. 200 for a bullock and you can get
one from there.’’ |

And that keeps him for only half an hour but he spends the whole
day there. Tpen comes the Agricultural Assistant. He says ¢

““,Come to my farm afld you will see improved secd growing ther¥, improved
implements of ngnyculture; they are too unwieldy to be brought go the ;illago; I

m,l’w\t krought them buf you maz come tq m?' farm and Yyou, must use improved

- .
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That takes him about half an hour but hespends the whole day there.
Then comes the Sanitary Inspector. The Sanitary Inspector gathers
together the elderly people, walks about the village and says :

¢¢ I% is not proper for you to keep manure heaps so near your house ; take them
away, say to a distance of a hundred yards from the village.’’ »

You might say that there is difficulty in securing land. He replies :

¢¢ That I don’t know about. I have only to tell you that this is injurious to your
health. Tt is net my business to find a place where you could place your rfnure

e heaps ; go to your Deputy Commissioner or to your Distriect Board.’’

That takes him half «n hour but he spends the whole day there. I
ask Honourable Members both on  the Government Benches and
ron-officials, could not all this work be done by one man ?  Does it reqpire
technical skill to preach all this to the villagerg? Could ot a Serviece.
be devised for the villagers which would teach them all these rudiments
in every uscful department ? No attempt has been made to do so,
and although the Government has all the. time been sympathetic the
failure is dne to the want of knowledge of the condition and difficulties of
the villagers. T am to peint out here one example. The Rohtak District
Board wanted to have a Sanitary District Board appointed. I moved
for it. Non-officials were opposed to it. T had to ask for an adjournment.
Of gourse T had approached the Non-official Members to aceept it, and one
of the Memberss told me—*‘ Are there not enough mouths to feed ¢ Are
vou going to add to the number of mouths that we have to feed ?’’ That
was the reply, and that is why T submit that it is due to the want of real
knowledge of village conditions that villages have not improved and that
it ean be remedied if enouch men from rural areas are taken into service.
That T was told the other day the Government of India is not pre-
pared to do. My Tlonourable friend the Mover has very ably drawn
attentjon to the land-revenue system. TITe is a big landlord and I think
he has done injustice to the small landholders, the peasant proprietors,
by not tonching their case. At present as the system is, every inéh of
land, arrienttnral lund, T mean, is asses®d to land-revenue. A man
possessing one Mzha or eyen half a bigha of land has to pay land-revenue
and has to pay at the rate at which the.big landlords are paying. The
time has come when big landlords themselves should come forward and
suggest to the Government to let the land-revenue remain as it is, *‘ let
the sum total of land-revenne not decrease but 16t the burden of the small
landholders, the small peasant proprietors, be fixed upon us.’”” There is a,
class in Tndia‘whose profession it is to own lands. ' Their chief occupation
is shikar. They should bear the burden of the land-revenue.” If precedent
was wanted, income-tax provides one. The capitalists and the richer
classes bear the burden of their poorer brethren by making those whose@
income is less than Rs. 2,000 'a year free. There is no reason why big
landlords like the Honourable -Mover himself should not come forward
and gay to the Government ‘“ Well. we are pregared to accept this burden
and we ask Government to have a graded systsm of asses?gent.”” T hope
my Henomfble frignd the Mover in his reply will make this clear. *T take
it was on]v an oversight and T think he is symnathetic towards the small
landed proprietees to which unfértusate class T beloge. With tHese few

ewords, 8ir, T support the Resolution, bt fequest Government that if a
(ommittee i’ to be appointed—¥%hich T, hepe it will—they .vill Rppoint .
> [}
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really good men who are in the know of village conditions, men who know
the actual difficulties and conditions of village life.

The HoNouraBLE Rar Barapur LALA RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, I rise to support this Resolution although I
do not agree with a number of the sentiments which the Ilonourable Mover
haseexpressed, but as the prineiple that he himself laid down is noble I
give my support to it. Trade and industry, and agrieulture must go hané
in hand, and withont their co-operation there can be no real prosperity in
any of them.

1504 " COUNCIL OF su'rn:.‘ (18tm Iy 1928,

+ As reggrds the question of land-revenue which the Honourable
Sardar has referred to#I must say that in the Punjab Zamindars are now
feeling the pinch of high land-revenue. Tt is a fact that the land-revenue
policy, although in principle it may be a uniform one, differs in different
parts as a matter of practice. Tt usually depends upon the merey of
the Settlement Officer who settles a partienlar distriet. Certain dis-
tricts are settled at a time when unfortunately during the past quinquen-
nium the rates of produce have heen high and the result is that in those
districts in which the settlement is going on at that particular period,
the assessment is heavier than those which have been assessed at other
more favourable times. The Honourable Chandhuri T.al Chand has
requested that the big landlords should pay a differential revenue as com-
pared with the small peasant landholders. Tn this connection, Sir, T beg
to mention that the small peasant proprietors can secure a much bigger
vield and return from their 1and than a big Iandlord ean possibly da. and
there should be no such difference as the TIIonourable, Chaudhuri Lal
Chand asks for in taxing the big landlords and the small landlords. Tn
this world evervhodv wants to make as much money as he can, and
althouch the Punjab Tiand Alienation Aet was nassed to save cultivators
from high interest we find now that instead of the bunnias the big agri-
enlturists Zemindars themselves as Bankers are enforctng licht rates of
interest, '

Of course some measures will be considered to put an end to that, and
in practice in the Punjab we find that the big fishes among the agrieul-
tural magnates are swallowing the small fishes. As regards the enttage

, industries in the Punjab, not much has been done, and wg of course look,
to our Provincial Government for that question. But as Land Revenue
ir an all-Tnd*a problem. and the various policies have to he co-ardinated,
I think the Heonourahle Mover has heen richt in movine this Resolution

«in this Hounse. With these few remarks T supportethe Resolution.

The Council then adjourned for lﬁnch till 2-50 p.m.

The Conwkil re-asserg®led after lunch at 2-50 p.v., the Héngurable the
Presitlent in the Chair, ¢

. ————— [}

[ . []
. . ' *
‘ T‘u_& Howovratre Sm PURSHOTAMDAS THAKURDAS (Bomhay*:
Non-Muhamruadan) : T think there cah hardly be any Member in thia
.. .
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House either on this side or the other who gan take exception to the
laudable,aim at which the Honourable Sardar Jogendra Singh’s Resolu-
tion is directed. That aim appears to me to he the betterment of the
agriculturist either by reconstruction or on any other lines. I under-
stand the main object of the Ilonourable Mover’s Resolution to be that in
brief. Agriculture being the backbone of India either as an industry or
as a source of production, it ean hardly be said that anything that is
brought before this House for the betterment of the agricultural papula-
otion in India is either waste of time or energy spent in the wrong diree-
tion. Eighty per cent. of the population of India depends on agriculture
for its maintenance and therefore all problems connected with agriculture
concern the masses of India. The bulk of the remarks of the Honourable .
Mover appeared to me to be that the condition of the agriculwrist is poor,.
that it has become worse than before, and that unless something very radi-
cal is done, it is likely to deteriorate to a very serious cxtent.

This ssme complaint I feel, Sir, was recognised as far back as 1879
when the first Director General of Statistics, Sir William Hunter, said
that ** the prosperity of the prosperous in India was based on the increased
poverty of the poor.”” | therefore feel that there can be no difference of
opigion with regard to the subject-matter of the Resolution, even though
it may refer in some details which concern Provincial Administrations
under the Reforms Scheme. The subject-matter of the Resolution is one
which this House will do well to disenuss very fully. But I feel, Sir, that
the arguments advanced by the MHonourable Sardar in moving his
Resolution appear to me, if he will not mind my saying so, to suffer from
some sort of confusion of thought. He lamented the gradual disappear-
ance of the good old village life of 40 years ago ; village life which he
said was one of contentment and was self-coutained. 1Ie next cited the
days when education used to be imparted under the banyan tree. Ile
however did not remind himself of the Brahman or the Moulvi that gave
that education in small driblets just enough to justify the accidents of
one’s birth. Cestain books in those good old days when children had to
learn under the priests were sealed books, and I really wonder, for I do
not know, the caste to which the Honourable Sardar belongs. But I can
assure the Council that I at amy rate would not be in this House, either to
plead before representatives of the tax-payers or before the Govern-
ment, the case for the tax-payers as it may strike me, if 1 had learned

- under the banyan tree in those good old days which the Honourable Sardar
pines for. I really wonder, Sir, if he also overlooks the fach that in those
circumstances there would not have been either a Council to bring the
Government to their correct senses or to compel responsible Governments
officials like the dignifled members on the opposite Benches to plead before
this House that a Resolution may not be passed or that a Bill may be
passed. ITowever, T am sure the Honourable Sardar could: not be over-
looking those cwuntervailing advantages or disadvantages. I feel how-
ever that hie main aim must have been to bring home to Government that
education as impatted to-day must he as cheaply available as possibls,
and T amenot sure whether the Wonqurable Sar@ar himself is In 2favour

_ of prima.r,v compulsory education or not. But if he is there was no econcep-

:fh‘or‘x of it in shose good old days for which he sighs and repines Y-day.
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‘Whilst the Honourable Sardar reminded himself of many of Yhese good
things in the pas*, there was one subject in connection with his Resolu-
tion “for which he did not regret that the past had disappeared, and that
is modern credit and finance. When he came to that he almost ran down
the poor ola bania of the past and he sighed for more banks, more banks
of any sort, in the absence of Indian banks and Indian shroffs, even
the“Imperial Bank. In this domain he had nothing good in the past on
which to fall back and on which to look back with a sigh. I really
wonder, Sir, whether with these ideas of those gcod old days and with
these ideas of more finance being available, not through the Indian shroff
—I wish hg had cinphasised that part, for there T would have supported
him whole-heartedlv—¥ut through bhanks started and run on western
lines,—T really wonder, Sir. whether the Honourable Sardar himself will
easily be able to reconcile the two ages, the age of the contented self-
contained village life with education nnder a tree and the age of a bank
run on western lines.

He very ma«u regretied and reminded himself that the village indus-
tries were dead or were dying. He, as I understood him, appeared to
regret that the machine-made cloth had come to displace” or wplace the
hand-spun cloth. T really wonder if he considers it a_feasible pr oposi-
tion to-day to try and set his hands to oust machine-made cloth and to
compel the people of India to take to wood lasting home-spun hand-woven
cloth. But T am sure .that what he imust have had in his mind when he
said this was a reference to cottage industries. Ile reminded himself that
khaddar was a very useful article and that khaddar had received great
encouragement owing to the activities of Mahatma Gandhi. As a pure
cottage industry khaddar has stayed in spite of the mill industry having
been in India for 30 or 40 vears. Fer those who have leisure, fér those
who have no work for 12 months in the vear, nor work for full 8 hours in
the day, for the khaddar or cottage industry, hand-spun and hand-woven
cioth, there will always he ample room in spite of the kéenest competition
by machme made cloth. But to put the same proposition on political
grounds, the proposition is bound to fail, even though popular enthusiasm
for it, inflamed on any grounds whatever, may temporarily show that the
thing-is a sound proposition.

Coming, Sir, to the subject-matter of the Honourable Member’s Reso-
lution, agriculture, T feel that the Honourable Sardar has not sufficiently
emphasised hrfore this Fouse the hanes of agrienlture which prevent ils
hetterment. He did mention small holdings,.but T wish he had done full
iuqtice to that great handicap to agrievlture, a handicap which in my
provinee, Sir, has been put down as o had a h’m'rhcap that holdings are
reported tn have heen sub-divided and svb-divided until they have got to
the size almost of a small hilliard table. As the Hononrahle Sardar him-
self is a zamindar owmﬂg‘vaﬁf acres of land. T donot think that T ought to
tell this Housé what a’ handicap these fra«montnrg small“Moldings are
.to agriculture or to the development of agrienlture.” But in iy provinee,
Str, «at’ any raté. tHe Government did make some whole-hearted efforts
te set the nfatter Fight. T hatfbened then to he in the Loevdahve Couneil
tnd'what. did we find ¢ome up againdt us t Custom, religion—oh, what



), AGRIOULFURAL POLICY EBLATING 0 LAND REVENUS, mto. 1897
is not done in the name of religion—and abgve all popular sentiment.
Government felt almosi Lelpless. On this same floor yesterday from
respousible quartérs a warning was sounded that .Government should not
interfere with what is based on religion. But if small holdings are to
be encouraged and if small holdings are not to be prevented in spite of
the bad handicap that it is to the agriculture of India, 1 am sure the
Honourable Sardar himsel{ will azree with me that a Government com-
mittee or the wholchearted sympathy ol or action by Government w3l be
eable to do little for the betterment of agriculture.

He referred next to canals, irrvigation and wells. Canals always
struek me as having beeu one of those few boons with which British Raj
will be connceted and the name of the British Raj will alwayg be connect-
ed with and remembered in India for generations?to come. I am not un-
aware that there were canals in the times of the Great Moghuls, but they,
were canals perhaps {or the palaces or for a few selected areas around
the palace. 1 speak subject to correction ; they may have been on a much
larger scale,

But to have canals on the scale on which we have them at present—
and cousider the immense scope there is for extension in this direction—
well, that also wants the wholehearted sympathy of the classes which own
land ; and, if Gqvernment happens to move too slowly for the aspirations
of the zuumdul L,ld%\ this llousc or any louse for the watter of that,
any Legislature, \wuld be only too pleased to push Government on as
fast as they can.

The llonourable Sardar then uppealed to Government for help and

the appeal 1o Government for help appeared to me to be restricted to this,-

* build a 1:odel village with up-to-date sanitary appliances or conveni-
ences.”’ T'hat is ahout the only thing that I remember. It is quite pos-
sible that he may have referred to somclhm«r else, but this is the one con-
erete direetion in which he asked for Government help. I do not wish at
all 1o take any exception to any suggestion which emanates from the
Honourable Sar®ar. 1lle knpws distriet life and village life better than
I do; but, as a merchant, may I ask if the initial expenditure of building
the model village is to be found from the Government coffers, what
about the recurring expenditure and the expenditure on the upkeep of
this model village ? And, after all, who is going to occupy it ? The
present villager, as he is, or the villager who is educated and who will
‘know how to lise these up-to-date sanitary appliances ? It will not do
to build a model village ; it has not done to build model chawls in
Bombay. What you want to build is the right thing for the right man.
Build tor people what they are accustomcd to, what th\,) will appreciate*
and what they will Know how te use. , therefore, amounts to this.
Giive them education, hring them up to tlmt standard either of comfort
or of cleanliness, and, then you need not build 3 model village ; they will
build model v1llsages for themselves. ., a

My Honourabl% friend next appealed to the merchant princes. He
did not say what he expected them to do. T wish he had just"indicated
at least one direction in which the mershant princes miglt be able to
help the agriaultural classes immediately and more wholeheartedlyb than
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they have done up till now. If the llunourable Sardar is undér the im-
pression that the merchguts of India, or what he calls thc. mex‘chal}t
princes, do not realise their grave responsibilily towards agriculture, if
he thinks that they are oblivious to the fact that the prosperity, nay the
very existence, of the merchant class depends upon the prosperity of the
agrigulturist, all that 1 can say s that the Honourable Sardar has not
come in contact with the average merchant of India. Woe to the mer-
chant who thinks that he can squeezc the agriculturist and prosper ; woe
to, the merchant who thinks that he can afford to overlook with impunity
the necessities and the requirements of the agriculturist. But we are
living in a paterial world. Even my friend the llonourable Lieutenant
Chaudhuri Lal Chand *had to remind the Ilonourable Sardar that as
between zemindars and zemindars, the big zemindar and what the Honour-
able Lieutenant Chaudhuri Lal Chand called the peasant land owner, there
i a difference of opinion as to whieh of the two owes a duty to the other.
I do not know much about the relations hetween the two, nor do I know
much about the problems of either. T leave it to these two stalwarts of
the Punjab to settle that difference wmongst themselves. If, therefore,
there can he any misunderstanding hetween these two species of land-
owners, I would not be surprised it the llonourable Sardar canhot®con-
vinee me that there was some sort of misapprehension in *his mind regard-
ing the duty that the merchant prinees are convinced that they owe to the
agriculturist. DBut, Sir,

..............

The HowovrabLe tHr PRESIDENT : I must remind the Honour-
able Member of Standing Order 61.

The HonouranLE Sik PURSHOTAMDAS THAKURDAS : I do not
think T will take more than five minutes longer, but, if it is your pleasure,
I will conclude my speech.

The IloNourasLe THE PRESIDENT .

I am onlyq reminding the
]ano}lrablg Memb:«r of Standing Order 61 and of the desirability of his
bringing his speech to a conclusion as soon as he conveniently may. Ile

has already exceeded the time-limit.

The HonourasLE Sir PURSHOTAMDAS THAKURDAS : There is
, one class, ]}nwever, to whom the Ilor.curable Sardar did not appeal, and
that was his own class. e did nct say that the zemindars could do more®

than they had done till now, nor did he say that they would do some-

thing more hereafter ; but there, verhaps, it is possible that he is himself

« convinced that they have done all that they possibly could and more. I
therefore, do not wish to labour the point. ¢ ‘

As far as the appointment of a Committee js concerned, I feel that the
only subject that is cenfral is land-revenue and, if a case js made ofit that
land-revenueg?s a subjecg ethat requires to be inquired into, I=gn sure this
ﬂous'e will be the first to s¥ree with the Honourable 8ardar reeardine the
m&pomtgmnt of a Comgmittee. T have, very great pleasure, therefore, in
sdppdrting the underlying prigicipie of this Resolutioﬁ, namely, the ’be.t-
terment of agriculture in India. : «
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* The HonourasLe SiR NARASIMHA SABMA (Member, Education,
Health apd LandsY : Sir, the Honourable Sardar Jogendra Singh has
heen s0 very keen about rural reconstruction ,that he has tabled a
Resolution on the subject more than once and has been writing to the
newspapers also about the Government of India (and I suppose the
Provineial Government are included in the general term ‘‘ Governfent
of India ’’) not having done in the past or their not doing at present
all that they should do by way of cncouraging and advancing_the
prosperity of the agricultural classes. To-day also, in his introductory,
®remarks he has stated that as far as he is aware, he does not know
what exactly the Government has done during the last 20 years towards
promoting the cause which he and all of us have at heart, and he
tnerefore thinks that a Committee should bhelp the Government and
the public in formulatmg a policy for the puspose of making land-
revenue more uniform, for encouraging co-operative credit, for devising
the methods on which village rural education ought to be imparted and
in general 1o advise ou vuch steps as may be needed for the promotion
of the inderests of the agricultural masses of India. As the
Honourable Sir Purshotamndas Thakurdas has remarked, I do not think
there will be any disagreement in this House with regard to the under-
lying prineciple of this Resolution, namely, that all of us should eco-
opegatg to the kest of our power to improve the lot, the condition and
the prosperity of the agricultural classes, with whose prosperity is
tound up the prosperity of the whole of India. But, when we are told
that the Government has not done as much as might be expected of them,
I must enter a caveat. 1 think, if he had only surveyed the history
of the efforts which the Government have for at least 40 or 50
vears been putting forward for the purpose of improving agriculture,
he would certainly have seen that they have had a policy, that they
have a policy, and a very definite policy, on which there could not be
much *improvement. At any rate, I have listened in vain for any
suggestions here on which that poliey could be improved.

They have gmlght to survey the whole of agricultural land. They
have sought to settle it.

The HoNoUvraBLE SarpAR JOGENDRA SINGII : For assessment
. burposes.

The Honovrapre Sik NARASIMHA SARMA : They have sought to
secure a record of rights so that the agriculturist may know his rights
sand his liabikties, and they have succeeded to a very remarkable
extent in securing the safe possession of the land to the agriculturist.
Most of the land in British- India including the zemindaris has been
surveyed with some small exeeptions in Bengal, Bihar and Orissa ande
clsewhere specially B permanently settled tracts. TLand has been
settled on varying terms. A record of rights has been attempted in
many provinces. Tenancy laws have with considerable difficulty been
passéd in almost cvery province to protect tite actual enltivator from
unjust degands on the part of those who ma%ebe superio® proprietors.
They have comple®ed irrigation schemes which are acknowledged on
all handseto be the most benefigjal, the most remarkable ach’evpmg‘nf
which any Goverhment could be prodd o§ and during the dast 20 years
Owing to theiy exertions the land under irrigation has increased ty the

. - N
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extent of about 18 million acres including the double crop area. The
area under irrigation ih 1902 was I take it about 24 millions, including
the land cropped more than once. In the year 1920-21, a bad year,
it was 52 millions. This is what they have achieved. The Govern-
ment have undertaken some sehemes now in progress which will bring
considerable areas under irrigation. I need hardly allude to the
recently sanctioned schemes—the Sarda, the Sutlej, the Sukkur, the large
reservoir schemes that are nearing completion in Bombay, the ldrge
reservoir schemes which are under contemplation in the Central Pro-
vinces and elsewhere. (o much for their irrigational activities. They
reglise to the full that the prosperity of the ryot and the improvement
of cultivation are {o a Jarge extent dependent upon the supply of good
seed and farms have been opened for the purpose, propaganda has been
started and considerable success has been achieved in this direction,

The HONOURABLE SARDAR JOGENDRA SINGIL : What is the produce
of these seed farms ¥

The IIoNoURABLE SIR NARASIMHA SARMA : I am not able to tell
you exactly how much it is, but I may tell you this much, that both in
the Punjab, the United Provinces, and Bihar and Orissa, almost the
whole of the wheat area is being supplied with seed, the improved- seed
which research ¢perations in Pusa and clsewhere have veen able to find
for thc benefit of the cultivator. They are painfully aware that the
agricultural masses are steeped in debt and therefore they have, through
the encouragement of co-operative credit societies, tried to build up a
system by the aid of which the masses could extricate themselves from
debt, could secure money for improvement at cheap rates of interest
and could build for themse)ves institutions relating to agricultural eredit,
marketing co-operation in various directions  on the most advanced
lines which European rescarch has been able to place at our disposal.
And remarkable indeed have been those achievements, because at
present the co-operative societies comprise as many as.about 2 million
nmembers with a eapital of about 17 crofes and a working capital of 31
crores, whereas not loug agd when it was started—started, I think,
about 1904—the average for the first 4 ycars was a small capital of
some lakhs. That i¢ indeed a remarkable achievement of which any,
Governmcht, and the public which has co-operated loyally with the
Government, might well be proud.

.

I am not for a moment suggesting 1o the Iouse that what has been
done is enough for the purpose. The way has been shown, the path has
Yeen laid down, the lines on which progress has to be made has been
chalked cut, the necessary laws have-been cnacted, and it rests with the
public as to what use they make of the machinery which has been placed
in their hatds. Well, Sir, then there are the Aects for lending money
for the imppsvement of land—land improvement loans—and for agricul-
tural loans. I wish more could have been done in this &tection, but
‘it restseentirely with the Provinces. It rests entirely with the local
Countils, with the.public 4s to what use shall be made >f that“machinery.
But there it is ; what has to be done has been laid down—that is, the
policy of “Yovernment. With regard fo marketing, I do nct think any
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Gouvernment could have hdd a clearer conception of its duties, ‘o.r of the
lines on which progress is to be made, as the British Government. They
have perceived from the beginning that roads, rajilways and canals, have
to be built in order to enable the agriculturist to make the best use of
his produce, and this they have done in spite of much misunderstanding
in spite of mueh opposition, and they have succeeded remarkably #well
in opening up tl:e country. I do not here either suggest that there is
not considerable room for improvement, that many more thousandy of
miles of railways cannot be built, should not be built or ought not to be
tuilt. I do not suggest that the roads we have are enough for the
parpese.  But here again it is a question of money, co-operation and
onthusiasm. :

Well, Sir, 1 come to education. They have starte® provincial
colleges in almost every provinee, and they have appointed a committee
to consider the lines on which rural education ought to be advanced.
A Committee reporied in 1917 as to the lines on which advancement
ought to he made, and I would merely refer the Honourable the Mover
to the proceedings of the Agricultural Conference of 1917 without going
into details of its reecmrnendations for want of time, to show that in
this respect they have not been idle. The problem before the Govern-
ment of India, the prol:lem before the various Provincial Governments
and“beTore the Local Boards, has been as to how to adapt agricultural
education to the needs of the masses, combining it with primary educa-
tion, and in this, T am sorry to say that some of the lessons have not
been very encouraging—1 may mention the Punjab has tried the experi-
ment more than any other Provinee but so far with very little success.
T hope better luek will attend our cefforts in future and that it will be
possible for the Punjab population so to adapt their educational methods
and educational curriculum as to combine a knowledge, the knowledge
which Ys generally imparted in primary schools in urban areas with the
necessary agricultural bent which is absolutely essential for the progress
of agriculture in this country.

Then, thereSs rescarch. Everyone in this House is aware that the
Government—the Irovineial Governments *as well as the Government of
India—have becn devolire large sums of money for this purpose and
for the improved seed, improved manures and so on, improved imple-
ments........ I/

. The Honoyranir Sarpar JOGENDRA SINGH : Havé you got the |
exact amount of cxpenditure in any year on research work %

The HoNouvranLE THE PRESIDENT : If the Honourable gentleman
wishes to put any qu(rhgions he should observe Standing Order No. 27.

The HonouraBLe Sik NARASIMHA SARMA : I can give the
information necded by the Honourable Member at any moment if he
woul®only ask fer it. IIe has not asked for it g1 T 1hink.¥e have been
publishing Jluc-books which would give him she necessary informa-
tion ; if they have ® te supplemented, the department is alwayg ready..
He knows ¥ think,. or he cught to knoy, the amount of money wixi@h Wwe
have been spending on our Phisa Resear®h Institute] and ® have got
ffhures here—ishad already anticipated th‘e question—hut I do{no't 1gink
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1 shall deviate from my general course for the purpose of satisfying the
curiogity of the Ilonourahle Member at this moment,

I am sorry, Sir, we have not been able to find sufficient money for
theepurpose of starting work on several branches of research activity,
entomological, mycological and others, on which T at any rate feel keenly
and which should be started if there is to be a great saving in the wastage
that oceurs, wastage which we ecannot afford, especially having regard to
the meagre resources on which the population of this country has to
sustain itself.

As for propaganda, we have been attempting it ; I wish more could
be done ; only my Hquourable friend, Mr. Lal Chand has told us that
there is perhaps too much propaganda in some directions. I sympathise
with him. The propaganda might be co-ordinated so that it may be less
burdensome to the villaces which these officers have to visit for the
purpose of sprcading the true doetrine. The suggestion, I dare say,
will be borne in mind : but he must remember that we are living in an
age of apecialised rescarch and specialisation in all departments of life,
and it is impossible <o to demarcate the boundaries of one department
from tkose of another ac to achieve the ohject which he has in view.
But T am sure that an attempt should be made to co-ordinate the
activities so that 2¢ few officers as possible may be utilised for the purpose
of doine the work which they have to do.

(.t this stage the Tonourable the President left the Chair which
the Honourable Sir Maneclkji Dadabhoy took.)

Sir, we think Government has never been remiss in the appointment
of committees : they have had the Trrigation Committee, they have had
the Cotton Commitice, the Sugar Committee—a Committee with,regard
to village education that T was speaking of ; they have meetings of all
thc agricultural experts onee every year, and sometimes oftener, for
the purpose of devising ways as to how to improve the dissemination of
agrienttural knowledge, and how to co-ordinate their activities ; and
I do not think the most unjust eritic of the Government can charge
them with any remissness or negligence in the appointment of committees
for the purpose of accertaining and informing themselves as to the
sorrect means. Theve may be some justification for the charge that we
have not a'ways utilized the information given. My IHonourable friend
alluded to the Sugar Committee ; he must remember that he is not
prepared to pay a littic more to enable the Government of India and
the Provineial CGoverninents 1o discharge their duty. TIf only that can
"be done, I am sare the money will be fortheomigg and we shall do our
duty. N

Well, Sir. T shail say jnst a few words with regard to the land-
revenue question on whith he seems te be very keen and on which: really
he has cenfered most «¥ his remarks. If he were to tugy to Hindu
Jtimes, T am sure he will realise that it was open to {he King to exact or
rother Yo take one-sinth of the produce. I had the curiosity some time
ago to work: out vhe figures rzugh‘ly to see what pevcéntnge the Govern-
pent wag, taking on the whole. The total land-revenue somes to abotit
. - . ; .

« ‘
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3 crords of rupees ; and in 1911, if I remember rightly, the tot$ agricul-“
tnral produce, apgrt from others, was estimgted at about Rs. 87 crores
according to my method of calculation—it should be at least 50 per centl
more according to prescnt prices. I should, tharefore, think that there
is no foundation for any serious charge that unduly large sums of money
are being cxacted by a rapacious Government from the -cultivator.
Take the Punjab for instance. 29 million acres are paying only Rs. 4
sillions ; the average for a fully assessed arca is between 11 annas
7 pies and 15 annas 6 pies. No one could suggest that that is a fommid-
oitble sum. If you take the crop area it is Re. 1-4-5 to Re. 1-15-7. Some
provinces pay a little morve. If you take the United Provinces it is
30 million acrves and Rs. 69 millions. T shall not pursue the subject ;
it is a provineial subjest and it is cerlainly open to the Loeal Govern-
ments to make.suggestions and it is for the @overnmentsof Indid to
consider ne douht as to whether according to the rules now in force,
which we hope to be able to relax, the Provineial Governments can embark
on far-reaching changes. One provincial legislature has suggested
permancnt scttlement ; others long-term settlements and so on ; but
Honourable Members will remember that the agricultural classes are
all powerful in many of the local assemblies, that labour has not yet
come into its own and that the industrialists may have to say something.
I w.oulj, only ask them to remember that ; T am not suggesting that some
of the poorer lgndholders do not deserve greater consideration or that
in some places the land-revenue is not excessive. The whole question
is one for the provinees to settle, and I shall not prejudice the ease either
of the Government or of the landlord by making any remarks here which
would tend one way or the other ; but I have said enough to show
that what the Government has done in the past cannot be justly stated
to have been unjust, either to the larger landholder or the smaller
landholder.

T.herefow, Sir, I think no committee would serve any useful purpose.
Yach provinee will have to work out its own salvation. Co-operative
credir, education, land-revenue are all provineial subjects. Agriculture
is a provincial.suhjcct. When dealing with agricultural education and
other subjecets, the Government went fully into the question and found
that it was diffieult for them to make any general suggestions which
would be applicable te all the provineces. The question of landbanks
has been mooted as one of the subjects that we might deal with. The
Government of India are not unaware of the importance of the subject.e

* Last year, we’ went into that question and we noted from the informa-
tion that we haa that the Local Governments were fully alive to the
importance of this guestion and were being expected to make a move
when fineneial eondjtions became more favourable. The Governmere
of India would only be too glad to assist the Local Governments in
initiating a system of landbanks in which T belicve myself that a good
deal of progreys is possible, and it is a directiop really in Which all our
energies should he direeted for the purpose of improwgng the credit
system, eﬁecial]y{or the Lenefit of the agricultfiral classes. The Govern-
ment of India are nct unaware of the necessity for making tie villages
as self-sufficing *as possible. ,TRat is the reason why the lates? Rhral
oBoa;‘d Acts o.nable the instjt_utiog of village punchayets, and the gt.'a.nt of
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larger powers {0 them. Taerefore, the dircetion in 'vhich the Govern-
ment are moving is towards decentralisativn as far as possible ; and
X hope, therefore, the Monourable Member will sce that his suggestion
for a committee which is to investigate the conditions of about 772,000
villages, spread over ten presidencies with vastly different conditions,
with land-revenue varying from seven annas and six annas to two rupees
and three rupees and higher, a committee of that description cannot do
its fwork, however well-intentioned it may Dbe, however enthusiastic
it may be and whatever period may be allowed to it. The direction’
lies in induecing the provineial legislatures to take more interest in
agriculture, and I am sure they will do that ; and if the Government c¢f
India’s assistanece is required for any purpose, Ionourahle Members may
vest assured that it will be forthcoming. At the present mement and
under our present constitution we cannot spend except for certain
definite purposes, and we merely superintend and control certain opera-
tions with regard to land-revenue administration, such as the fixation of
land-revenue. With recard to others, the provinces have absolutely
a free hand, and I think it would be a retrograde step for us to legislate
1o appoint a Committee such as the one which the Iononrable Mover
proposes to suggest to the Local Governments as to what their duty
should be in this matter. < -

(At this stage the Henourable the President resuméd the Chair.)

I therefore deeply regret that, although all of us are at one with
regard to the desirability of taking as speedy steps as possible for the
purpose of improving the lot of the agricultural masses, still the remedy
snggested in this Resolution is hardly the right remedy, a remedy which
can appeal either to the Government, or I take it, to the vast majority
of those assembled here.

The HoNoURARLE SarDAR JOGENDRA SINGH : Sir, T am greatly
disappointed at the Honourable the Revenue Member’s objection to the
appointment of a Committee. I was mercly asking the Government of
India to take stock of the eeonomie position of the countryewhich they have
consistently refused to do. T thonght that with the changed conditions,
the Government of India would weleome such an inquiry to find out what
the exaet position is. The other minor matters of course do not concern me
as much as the main question of a careful inquiry into the condition of the
villages.

' The Honourable Sir Narasimhg Sarma in his reply referred to many
improvements which have been made in agricultural matters. T have never
denied that Government has often talked about improving agriculture.
They have often appointed committees to inquire into specific subjeets,
‘but what I ask the Honourable Member is, what action has actually been
taken by the Government on the recommendations of these Committees ¢
He says that Government is now supplying seed. T ask him to tell us to
what extent seed has beex supplied. If he could tell me tiat, then T would
certainly be #fisfied that the needs of the country in ﬂw matt.on of pure
seed supply are sufficiently provided for,

« Tke Honourable Member then referred to the great work that has been
dene Lp Cantl Irrigation. I o beheve, 8s my Honourable friend Sig,

.
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Purshota.mdas pointed out, that canal irrigation is one of the ﬁneshclueve-
ments of the Irrigagion Engincers ; but he didenot tell us the percentage
or area which the canals are irrigating ; I may tell him that the canal
irrigated area is only a small fraction of the are# under cultivation.

The Honourable Member, in charge of course, has left the question of
well irrigation as well as that of unirrigated arcas entirely alone. »

He then talked about the survey of lands and record of rights. Well,
so far as we laymen are concerncd, the survey of land and record of rights
only means an increase of land-revenue. These records are very carefully
fept, T admit. But what does it lead to at the end of 20 or 30 years, as
the case may be ? These records are produced to inerease land-revenue.
What the people in the villages expect is sympathetic aetion in revising
the land-revenue settlement by devising means to find out wlether lad-
revenue conld not be decreased. e

Then the Honourable Member in charge referred to the question of
tenancy laws. 1 have always admitted that the Member in charge is always
profuse in expressing his sympathy. I would ask the Honourable Member
to say what the Government have done in increasing production ? That
is what T want the Committee to inquire and find out. What have the
Government so far done in incrcasing production ¢ The Honourable
Mengbeggn chargze has heen absolutely silent on that point.

Regarding Canal Irrigation again, I remember the opinion of an
Inspector General of Irrigation, who said that if funds were available in
five years or at the utmost in 10 years irrigation area in India could be
doubled. Certainly, Government have provided funds for some works, and
some works have been recently sanctioned, but the programme- for future
irrigation is still unsettled and it should therefore be taken in hand as
soon as possible. :

THen, again, the Tonourable Sir Narasimha Sarma talked of the Land
Improvement and Agricultural Loans. T wonder if he has ever approached
the Government for Land Tmprovement Loans. If he has, then he would
know how loans®ire given and collected. There is no elasticity in the
loans granted by Government. The collecbions are most rigid and there
are sudden reversals of policy. Therefore, here again, there is need for
inquiry.

Now the main reason why the lonourable the Revenue Member says
Lhat an inquiryeshould not be held is that Agriculture is a Provineial sub-
Jeet. I want to submit to him that Agriculture is of Imperiakimportance,
and being of Imperial importance, it is of vital interest to the country. It
therefore lies with the Government of India in co-operation with the pro- ¢
vinees to hold this inquiry and devise a policy and assist the provinces to
actively promote agriculture. ' ®

Then the Honourable Sir Narasimha Sarma gaid that the appointment
of a Committee sach as the one I propose in my Jﬁsolution #guld do little
wood. Wellpif the Government of India had reco®nised its duty, if it had
recognised that in Yppointing Committees they were committing them-e
selves to aceept thg recommendatioms of those Comtittees they wouldl ndt
refuse the appointment of a Comlnittee suchs the one I°propole, as it will

e ° ' ‘ ®
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lead to increased producfion and consequently to cententment. But if
the Government caunot act on the recommendations of the Committees
whose fault is it ? It is Yor the Government of India to justify the appoint-
ment of such Committees on which public fund§ have been lavishly spent
Committees on which public men have given their valuable time to make
recommendations after careful inquiry, and to see that the recommenda-
tions made by those Committees arc acted upon. Take a firm of business
men. They do not appoint Committees only to shelve a question. If they
appoint a (Committee, they do so for the purpose of taking action on it
recommendations. If the Government of India feel that they cannot take
action on the recommendations of (‘ommittees, they are certainly justified
increfusing_to appoint any more Committees. Dut at the same time they
must. devise some other method of holding an inquiry.  IHow are the Govern-
ment of Tndia going to take stock of the agricultural conditions of the
country ? For a series of years it has been said in the (Pouncils and out-
side the Counecils that the agricultural conditions are deteriorating, Ilow
is the Government going to inquire and find that out, so as to convince
the country that it is not so ?  And if it is deteriorating, how are the Gov-
ernment of India going to discover remedies for such a state of things ?
It eannot be done by sitting in the office and reading reports which are sent
up. . .o

Then the Ilonourable Sir Narasimha Sarma referrell to Manu. I do
not see why in the twentieth century we should go back to the times of
Manu. Why should we not adopt modern standards of taxation and re-
vise our old rules. ihe Ilonourable Member said that in the time of Manu
land-revenue was assessed at one-sixth of the produce. 1le also told us
that he has made very careful inquiries about land-revenue and said that
in some provinees the assessment was one rupee an acre, while in others it
was eleven annas, bat he left the main question entirely alone. dle did
not tell us what is the produce from an acere, what is the cost of production,
what is the surplus available, and what proportion to that; surplus the land
tax bears ? T suppose he will he able to enlighten us,on these points.
I suppose he will he able to enlighten us as to the proportion that land-
revenue bears to the surplus atailable from the produce of land.

Then again, he has ligchtly passed over the question of a revision of the
standard of land-revenue. Ie says it is a provincial subjeet. T should
like him to convinee this C'ouncil, that it is a provineial subjeet, and that
the Provinecial Governments can revise the standard of tsaxation below or
above the 5@ per cent. which has heen fixed. If it is so, eertainly the Pro-
vinces can do so : and if it is not so, it is for the Government of India 1o

« decide what standard of taxatiop is to be followed in the future. T should
like the Honourable Member to®ell us, if it can b&done, without a careful
inquiry by a Committee, without a éareful determination of the produce
of the land, and the available surplus that can be taxed. There is income-
tax for instance ; it bedrs a certain proportion to theencome of & man
Well, then,‘l\"hy not degdfmine the income of an agriculturissafor the pur:

. poses of land-revenue. Sir Purshotamdas Thakurdasf pointed out, in some
caseg at acriculturist dhas no more langd than the size of a biiard table ;
what tax bes be ¢o pay on #is billiard'table patch of land f Then, py
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Chaudhuri Lal Chand sa.ys., and T am at one with him thaig therehloulq be
uniform taxation Wut the rich shonld pay mof®. Can this be done with-
out determining available surplus § It is no use shirking this question.

Then the Honourable Member said that he fully sympathises with the
idea of making the villages self-sufficing. T would ask him what the Pro-
vineial Government or the (Government of India are doing or have done
within the last 20 or 30 years in making the village a self-sufficing unit ?
I am entirely one with Sir Purshotamdas Thakurdas that we cannot go back.
ol never meant to. We must go forward. But it is in going forward that we
need the support of the merchant princes 1o modernise the village and
bring civilization home to the villagers. Tlow ean we do it without the
assistance of the Government and our merchant princes 2 'We want their
capital to medernise agriculture ; that is where e need theia. *

T think [ have dealt with the remarks made by the ITonourable the
Revenue Member, but there were some very interesting remarks made by
my friend Sir Purshotamdas Thakurdas on questions of wider interest
than this, comparing the new age with the old, the age of freedom, the age
of machines, the age of modern comforts—that is the age of dependence
on God, simple living, and high thinking ? For myself, I find myself in
a very )«;reat difticulty to say which is the better..... !

The HonNoreapri e PRESIDENT : I think it is hardly necessary
for the purposes of the Resolution under diseussion that the Honourable
Member should determine that question.

The HoNorraen: Sarpar JOGENDRA SINGIT : Tt is a question which
we will not defermine at this stage, and possibly we ecannot appoint any
Committee that could determine the points indicated by my friend, Sir
i’ursh;)tamdas Thakurdas.  But in the matter of education certainly T am
one with him that we should have free and eompulsory cdueation. Where
T differ is that we must have eduecation not entirely removed from the old
village life. We want the villagers to have contentment. Tn this life it
is a strange thin® that when God sends us on this earth we need a philosophy
to live, and that philosophy we should nof take away from the villagers,
because it is that philosophy alone which makes the drudgery of life for
them possible.

In the matter of land banks again the Revenue Member assured us
SJthat it had the sympathy of the Government of India and that the co-'
operative credit societies were doing enormous work. 1le talked in crores
and millions, but he did not tell us how far these went and what the needs
of the country are in the matter of capital, even to liquidate existing debts.
That is again where the inquiry is needed. Unless you know and inquire int§
the condition of indebtedness of th® ecountry, how ean you make the neces-
sary provision. You cannot shirk the inquiry. Why not go forward and
takesstock of equditions. T mentioned a few Subjects like, land-revenue,
organizatigy of credit, ete., but there is a widegrange of®mquiry in the
agricultural domai® and the terms of reference could be carefully consi-
dered. If] went into the questioy of land-revenue,alone I suppose I, wagld
detain the Counefl for more than an hourgvhich I do ot want to do. So
€ simply emphasise the necessity,of inquiry. The main pringiplevgf my
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Resolution is that the Govérnment of .India should sef up in co;operation
with the Provinces a Cpmmittee of inquiry to take stock of the present
agricultural position and then to devise means to make improvements. It
is a very simple proposition which I do not see why the Government of
Indt should not aceept. And if they do not accept it, what hoppens ?  In
the villages we say, the Government of India has nothing else but words,
words, words ; it is full of sympathy inscribed on reams of paper ; but
when it comes to action they simply say, ‘‘ we cannot do it ; we cannot
make an inquiry ; we are bankrupt.””  Well, if the Revenue Member wants
it, I think the agriculturists would be quite prepared to pay a percentage
to meet the cost of this inquiry, because we feel fully convineed that the
tire has arrived when an inquiry should be held. I can tell the Govern-
ment of India. that di€content in the villares is growing, and content-
ment can only be brought to thew by bringing prosperity to the villages,
If they fail in doing so—well, 1 <o rot know, but difficulties are certain
to arise. With these remarks, Rir, 1 commend this Resolution to this
House and I hope the Revenue Member, if he is opposing the Resolution,
will let the officiel Members vote as they wish.

The HonouraBLE Sik NARASIMHA SARMA : Sir, I think there
would not be very much difficulty, though I do not know the pw-tiealar
course of action the Qovernment would take, if only my Ifonourable friend
can induce the agricultural classes to find the money for the inquiry which
he proposed.

The HonouveaprLe Sarpar JOGENDRA SINGH : A lakh of rupees
from three hundred millions would not be very much. One pie a head.

The HonovrabLE Stk NARASIMITA SARMA : A lakh of rupees fora
Comnmittee to tour round 727,000 villages, o ascertain the indebiedyess of
about 200 million inhabitants of this country, 1o go into the question

The IlonoUuRABLE SArRpAR JOGENDRA SINGII : May T rise to ex-
plair, Sir, when 7 said that the inquiry may be held in &-operation with
Loeal Governments I did not propose that the Committee should go out
touring. There are other methods of arriving at conclusions. Each
Disttict Officer can hold an inquiry in his district and submit proposals
to the Local Government. Those again can be colleeted by a Committee
of experts, and their report forwarded to the Committee sitting at the
headquarters of the Government of India, who would tour¢round selected
tracts to test- their conclusions.

The HonovraBLE SIR NARASIMHA SARMA : T am glad to be
“bnlightened. I see further avenues of expenditureq the proportion of the
salaries of these expert officers, the- district and village officers that
would have to be debited to this inquiry. which T am sure the Loeal
Governments under the mew Devolution Scheme would, be particularly
careful to dehir, would nat at any rate bring the expenditurg within the
reasonable proposition of one lakh of rupees. Buteseriously, Sir, the
Goverpm«ant of Tndia have had under {consideration this question of an
ecénomic inguiry on more thfm ome occasion. In connection with the
censys the question was carefully gone into as to whether the censuu

< .
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officers could not ke authorised to go into theseconomic condition of the
villages qn some definite lines in order that more light may be thrown
upon the cconomic condition of the people. The question was fully
examined and it was found that such a cursory inquiry as was possible
under those circumstances would only result in misunderstanding, in
false calculations and would do morc harm than good. The question was
again examined whether from the point of view of industries, or from the
point of view of agricultuve, betier statistics could not be devised -and
Juote morey should not be expended. 1t was again found that it was
impossible in the then condition of the finances of either the Local Govern-
menis or of the Government of India to undertake an inquiry of this
description. Tt is not because the Government of India are unwilling or do
not see the desirability of an inquiry of this degeription, provided it is
conducted on scientific lines and with as much exactitude as the case may
permit, but. that we are met with this diffieulty to which I have alluded
more than once, the question of funds.

He has asked me as to what has been done in the matter of well
wrrigation.  Of course, this is a provineial subject, but I may inform him
that all the local laws exempt improvements by the sinking of wells from
assessment.  Care has, therefore, been taken for a very long time to see
thaf e®® P encouragement was given to the sinking of wells and land
improvement lodhs were partly or mainly intended for the purpose of
improving wells and sinking new wells. Tn  Madras and some other
provinees also, the Industrial Department, and sometimes, the Agricul-
tural Department, have investigated the possibility of tapping the under-
ground supplies of water and they have sueceeded in sinking several tube
wells.  Therelove, this is a matter in which the people and the Government
lave co-operated and can co-operate and much is being dove, though I do
adrait ¢hat mueh more could bhe done. But that is not a question for the
Government of India or a question for the Committee ; it is a question of
the co-operation of the people and the Local Governments. But the
fizures would shasv that there has been an enormous inercase in the number
of wells.

L]

Then he asked me as to what the percentage of the canals is. The
total area given fluctuates between 220 or 260 million acres, it varies from
year to year, and the canals are about 54 ; therefore, you can easily find
out the proportion. Further, almost all the big rivers have been tapped *
@r are being fapped, aund, therefore there is no very great possibility
of a further expansion of canals on a rapid or large scale either by
Government or by private effort. There is an enormous future in the case
of wells, much has beep done in the case of tanks, and, therefore, I think®
the irrigation problem stands on a wery satisfactory footing.

With regard to survey operations, my JHonourable friend said :

‘“ Yes, it is to th® interests of the Government ¢ survey thegand because
they want #® exact gnore money at the time of efch settlement, but does
not do much good to the people.”” Well, if the Government wishes to®
increase tfe landwevenue by g clrtain percentagé they would do it
hether the land is surveyed or unsurveye®, and, theréfore, that question
-does not help the Government at 3ll. On, the gtl}g; hand, I know, and I
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realise fully as a ryatwari proprietor on a small scale myself, and as a
landowner, how greatly the people appreciate survey operations, which
settle boundary disputes which would have otherwise have cost them
very large sums of money in fees {o the lawyers, which class my Honour-
able friend does not appreciate very much. :

-With regard to the question of production, there has bheen a rough
estimate made, and I may tell the Ilonourable Member that in 1902 the
outturn of food crops was estimated at about 65 millions, with a surplus
of 6, and in 1911 it was 82. I am not pinning my faith to these figures,
1 am cxamining them again, but I give them for what they are worth,
betause, after a careful and elaborate inguiry, probably due no doubt to
a revision of the yield®of crops, this result has been arrived at, but the
ITonourable Member may rest assured that with the growth of the canals
food production has increased. Whether it has velatively adequately
inereased or not is a matter on which opinions may vary, but the figures
are as I have stated.

The Ilonourable Member has asked me what the proportion of land-
revenue is to the surplus. May I tell him with regard to the Punjab (The
Honourable Sardar Jogendra Singh : ** The whole of India pleage.)) I
have stated that already. The crops in the Punjab in 1919-20 have been
‘estimated at 62 crores of rupees and, if the land-revenue is 4 crores,
putting the two together, there must have been a surplus of
about 53 crores of rupees among 3.4 million holdings. Ile can
easily find out what the proportion is for each holder of surplus. I may
inform the Honourable Member that the value of each aere is 245 times
the annual revenue, and, consequently, things are not quite so bad as he
asks this Council to believe.

Then, he says there is no elasticily in the collection of land-revenue.
That is a question for the pravinces again and my ITonourable friend
may rest assured that the agriculturists in the provirmees will see that
all the improvements needed are effected. ITowever, it is not a matter
for a Committee.

Then Le said that the rccommendations of the Committees are not
acted upon. Whatever may be the fate of Committees in general—and
T am not here to justify the appointment or the results of Committees,—
so far as Committees relating to my Department are concerned, I o
rot think they have ended in nothing, T have already told you what has

. been done with regard to the Irrigation Committee ; what the various
Tenancy Committees have done T have already told you. That the
('otton Committec has mnot resulted in nothing T need hardly remind
ITonourable Members who have just passed various laws, and those laws
are being put into operation. With regard to the Sugay Committeg some
action has %cen taken, fhough not as much as I.should wish. I may
inform the ITonourable Member that the action of ¢the Government or,

“a¢ any¢rate, the reseprches of the officers have been so appreciated by
the Bihar planters, that theyare themselves voluntarily coming forward
to yndertake a portion of the expendéture for the maintenance of thoge
reséarehe’ and they kave suggested and are coming forward with pro.
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posals to levy & cegs. Therefore, that has noé ended in nothing either.
Thengith regavd 10 the co-operative societies, I have given a survey
of the operations, and I think that ought to sat@gfy the most fastidious

of critics—I1 think, that it bas not resulted in nothing.

[ ]
Then, as regards agricultural edueaticn, I may just remind the
JTonourable Member that during the last five ycars there has been an
increase of 700 primary schools and 25,000 scholars, or 70,000 boys
an the primary stages in all the schools in the Punjab alone, and, there-
fore, there has been progress in rural education also.

Then, with regard to the land-revenue, 1 do not know whether |he
would like to exchange the present percentage @f the land-Pevenue to
the total production for the income-tax basis on which land is being
assessed in the United Kingdom. I think almost all land except of a
certain value is being assessed to income-tax. 1 am not quite sure that
many of us who advocate such a measure would appreciate it when they
see the results thereof.

Well, in 1making these remarks, Siv, I was very greatly pained to
takeq ugtlus sort of eritical attitude, but I have done so simply because
I have been driven 1o it. | have alrcady mentioned that there is no real
disagrecment between the Government and the public or the llonourable
Member, who says that he is voicing the views of the public in this
matter, that all of us have to co-operate for the bhenefit of this most
important industry.

We Lknow that the wage paid to the agricultural classes is com-
paratiyely low. Only the other day I looked into the figures for the
Central Provinces where it ranges from 4-6 annas to 8 annas, and 1 was
very unhappy about it. People in the Punjab are very much happier
in that respeet, Lut tlere i< suech an enormous variation between distriet
and district, 1alk and talik and province and province, that absolutely
no conelusions from which any inference of a general character can
be drawn c¢an  cmerge from this Committee’s inquiries, so far as the
wage question s concerned.  The conditions of the Provinces and the
distriets vary so much that this is a matter more for the Provinces
really and not for the Central Government or for a central committee. ®
“fhe Legislativé Councils in the various Provinces have it in their power
to vote the money, have it in their power to compel the Government to
undertake these inquiries. The rural and agricultural classes are in
a majority there, and if there is really so much feeling on the subject?®
T am sure the Local Governments evill be alive to their duties and will
start inquiries. Every co-operaiion that may Dbe needed from the
Centgal Govornngent by way of the loan of rescareh officers or by way
of the loan of money, so far as is consistent with the constitution and
“so far as Mlances may permit, will always be afforded. But to ask this
Government to undertuke a duty which is not theirs, to undertake, a°
‘duty which they vannot efficiently discha;ge, in the way of appointing
*§ cammittee which would be infruetuous in its results, I think, is agking
"for the aecepthnce of & progositifm whigh no Goyernment gg'_g posdbly

] . . b
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accept. 1 therefore Jnost reluctantly am compelled to oppose the
Resolution.

The Honouvrapre THE PRESIDENT : The question is that the follow-
g Resolution be adopted, namely :

¢+ This Council rccommends to the Governor General in Counci! that a Committee
be appointed to consider the question of rural reconstruction with a view to the
organisation of agriculture and to formulate an agricultural policy rcgarding land-
revenue, village education, co-operative credit and other allied matters.’’

The Council divided :

) AYES—T7.

! Jogendr:a Singh, Mr. | Maricair, Sir Ahmedthamby.
Lal Chand, Lient. Ram Saran Das, Mr.
Lalubhai Samaldas, Mr, Vedamurti, Mr. 8§,

Zulfigar Ali Khan, Sir,
. NOES—17.
Amin-ul-Islam, Mr. Lew, Mro AL L
Bahram Khan, Nawab 8ir. MacWatt, Major-General R, C.
Jarron, Mr. (. A, MeWatters, Mr, A, C,
Berthoud, Mr. E. H. Ogilvie, Major G. D.
Chadwick, Mr. D. T. Sarma, Sir Nmrasimha. w.,
Crerar, Mr. J. Shafi, Dr. Mian S8ir Muhammad.
Dadabhoy, Sir Maneck ji. hhoplu rd, Mr. W. C,
Holberton, Sir Edgar. Tek Chand, Mr,

Watson Smyth, Sir Robert Middleton.

The motion was negatived.

RESOLUTION RE REVISION OF THE SYSTEM OF TAXATION.

The HoNovranLe SIR MANECKJII DADABHOY (Central Provinees :

General) : Sir, I beg to ask your permission to make a slight modifica-

tion in my Resolution : o

¢¢ This Council recommends tg the Governor General in Council that the whole
system of taxation be thoroughly revised on an equituble and scientific basis, with
Npeuul regard to the taxable capacity of the people.”’

The modification I propose is of a merely phraseological character.
I will read with your permission the modified Resolution :

¢¢ This Council recommends to the Governor General in Council that an ingul ¢
be made into the whole system of taxation in India with a view to its thorough revision

«n an economic, cquitable and seientific basis with special regard to the taxable capacity
of the people.”’ ]

The MoNotvrane tiur PRESIDENT : The Resolution as mow pro-
posed by the Honourable Member does differ in some material points
from the Resolution on the paper but not, I think, sufficiently to sure
prise Members of this Lvuncils, and Lherefore I propose to allow him to
mgqve it in+that form if %he IIonourable Member th charge of the Reso-
lution has no objection.

+ THE HoNourasLE MR, A. (. MCWATTERS : I haye no objection, Sir.

The HowourArLE THr P«KESIDENT : It seems to me to be a Resp-
lutjyn the debate on which will be prolonged and therefure as the hour
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is getting late, I ill allow the Honourable Member to move it formally
and to reserve its discussion till the next non-official day.

® The HoNouraBLE SiR MANECKJI DADABHOY : Sir, I beg to
move :

¢ This Council recommends to the Governor General in Council that an jpquiry
be made into the whole system of taxation in India with a view to its thorough revision
on an economic, equitable and scientific basis with special regard to the taxable capacity
of the people.’’

The HonoUuraBLE THE PRESIDENT : That will secure the Honour-
able Member’s priority and the Resolution will come on first the next
non-officia; day.

The Council then adjourned Lill Eleven of the Clock on Thursday, the'
19th July, 1923. .





